
LOB: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda", November 14, 1960/KamJca 23, 1882 (SaJca) 

No. C38 

1. Starred QaestioDs 

Forty-two Starred Questions (Nos. 1--42) were put down on the order 
paper out of which nine were called. Original notices of Starred Ques-
tions Nos. 2, 21 and 27 were received in Hindi. 

Nine Starred Questions (Nos. 1-9) were orally answered and supple-
mentary questions were asked on all ot them. Replies to the remaining 
questions were laid on the Table. 

2. UDStarred QaesilODS 

Fifty-three Un starred Questions (Nos. 1--53) ere put down on the 
order paper. Original notices of Unstarred Questions Nos. 1~21 were 
received in Hindi. Replies to Unstarred QueS'tions were laid on the Table. 

3. Obituary Befereaees 

The Speaker made references to the passing away of Shri Kankipati 
Veeranna Padalu who was a sitting member of Lok Babha, Dr. Pramatha 
Hath Banerjea who was a member of the former Central Legialative 

f() Assembly and Shri Hem Chandra Naskar who was a member at the 
Constituent Assembly of India. 

Thereafter members stood in silence for a short while as a mark of 
respect. 

4. Papen Laid 011 the Table 

The following papers were laid on the Table:-

(1) A copy of White Paper No. IV containing Notes. Memoranda 
and Letters exchanged between the Governments of India and 
China between March, 1960 and November, 1960. 

(2) A copy of Notification No. B.O. 2505 dated the 15th October, 11180, 
under sub-section (2) of Section 17 of the Requisitioning and 
Acquisition of Immovable Property Act. 1952. 
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(3) A copy of the Registration of Electors Rules, 1960 published in 
Notification No. S.D. 2750 dated the 11th November, 1960, 
under sub-section (3) of Section 28 of the Representation of the 
People Act, 1950. 

(4) A copy of each of the following Rules, under sub-section (2) of 
Section 20A of the Press and Registration of Books Act, 1867:-

(i) The Registration of Newspapers (Central) Amendment Rules, 
1960 published in Notification No. G.S.R. 1059 dated the 10th 
September, 1960. 

(ii) The Registration of Newspapers (Central) Amendment Rules, 
1960 published in Notification No. G.S.R. 1222 dated the 15th 
October, 1960. 

(5) A copy of the Woolen Yam (Production and Distribution 
Control) Order, 1960 published in Notification· No. S.D. 2347 
dated the 21st September, 1960, under sub-section (6) of Sec- ,,... 
tion 3 of the Essential Commodities Act, 1955. :r 

(6) A copy of Notification No. S.D. 2181 dated the 2nd September, 
1960 issued under Section 15 of the Industries (Development 
and Regulation) Act, 1951. 

(7) A copy of each of the following rules under sub-section (3) of 
Section 458 of the Merchant Shipping Act, 1958:-

(i) The National Shipping Board (Amendment) Rules, 1960 pub-
lished in Notification No. G.S.H. 1111 dated the 24th Septem-
ber, 1960. 

(ii) The National Shipping Board (Second Amendment) Rules, 
1960 published in Notification No. G.S.R. 1242 dated the 22nd 
October, 1960. 

(8) A copy of the Annual Report of the Heavy Engineering Corpora-
tion Limited for the year 1959-60, along with the audited 
accounts and comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of Section 639 of the Companies 
Act, 1958. 

(il) A copy of the Review by the Government of the working of the 
abwe Company fM' the year 1959-60. I;' 

(to) A copy of the Comment of the Khadi and Village Industries 
Commission on the Report of the Khadi Evaluation Committee. 

(11) A copy of the Annual Report on the working of the National 
Productivity Council for the year 1959-60. 

(12) A copy of each of the following papers, under sub-section (2) of 
.Section 16 of Tariff Commission Act, 1951:-

(a) Report (1960) of the Tariff Commission on the continuance of 
protection to the Automobile Sparking Plug Industry. 

(b) Government Resolution No. 21 (3) T.R.160 dated the 19th 
8eptenU)er, 1961). 

(c) RepMt (1960) of the Tariff Commission on the continuance of 
protection to the Piston Assembly (Pistons, Piston Rings and 
Gudgeon Pins) Industry. 1_ 



o 

(d) Government Resolution No 63 (1) /T.B.-60, dated the '1th Octo-
ber, 1980. 

(e) Notification No. 53(1)-T.R./tIO, dated the '1th October, 1980. 
(I) Statement explaining the reasons why a copy each (jf the docu-

ments at (c), (d) and (e) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(3) A copy ot the Employees' Provident Funds (Amendment) Scheme. 
1960 published in Notiftcation No. G.S.R. 1122 dated the 25th 
September, 1960, under sub-section (2) of Section '1 ot the 
Employees' Provident Funds Act, lW. 

(14) A copy ot the Industrial Disputes (Central) Amendment Rules, 
1960 published in Noti1leatiOn No. G.S.B. 1230 dated the lith 
October, 1960, under sub-section (4) ot Section 38 of the Indus-
trial Disputes Act, 194'1. 

*(15) A copy of Notification No. G.S.R. 881 dated the 30th July, 1960 
making certain further amendments to the Displaced Persona 
(Compensation and Rehabilitation) Rules, 1955, under sub-section 
(3) of Section 40 ot the Diaplaced Persons (Compensation and 
Rehabilitation) Act, 1954. 

(1') A copy of Notification No. G.S.R. 1057 dated the 10th September, 
1980 making- certain further amendments to the Displaced 
Persons (Compensation and Rehabilitation) Rules. 18S5, wader 
sub-section (3) of Section 40 of the Displaced Peraons (Compen-
sation and Rehabilitation) Act, 1954. 

(17) A copy of the Annual Report ot the Rescue Stations Committee, 
Dbanbad, tor the year 1969-80. 

5. Preslc1eDt's Alsent to Bills 
(i) Secretary laid on the Table the following Bills passed by the Houses 

of Parliament durlug the last sessi()D and assented to by the President since 
tile last report made to tne House on the 5th September, 1960:-

(1) The Taxation Laws (Amendment) Bill, 1980. 
(2) The Appropriation (Railways) No. 4 Bill, 1960. 
(3) The Appropriation (No.3) Bill, 1980. 
(4) The Drup (Amendment) Bill, 1960. 

(J (5) The Appropriation (No.4) Bill, 1980. 
(S) The Central Excises (Conversion to Metric Units) Bill, 1980. 
(7) The Delhi Primary Education Bill. 1860. 
(8) The Customs Duties and Ceases (Convenion to Jf.etric Unital Bill, 

1980. 
(li) Secretary also laid on the Table copies, duly authenticated by the 

Secretary of Rajya Sabha, of the following Bills passed by the Houses of 
Parliament during the last session and assented to by the Presicleat IiDoe ills 
last report made to the House on the 5th September, 1980~-

(1) The Banking Companies (Amendment) Bill, 1980. 
(2) The Delhi Land Holdings (Ceiling) Bill. UNIO • 

• The notification was previously laid on the Table on the 22nd AugIUt, 
1960 and was re-laid under Rule 234(2) of the Rules of Proceclure. 
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(3) The Tripura Municipal Law (Repeal) Bill, 1960. 
(4) The International Development Association (Status Immunities 

and Privileges) Bill, 1960. 
(5) The Manipur Land Revenue and Land Reforms Bill, 1960. 
(6) The Plantations Labour (Amendment) Bill, 1960. 
(7) The Banking Companies (Second Amendment) Bill, 1960. 
(8) The Standards of Weights and Measures (Amendment) Bill, 1960. 
(9) The Indian Trade Unions (Amendment) Bill, 1960. 

(10) The TripUf"a Land Revenue and Land Reforms Bill, 1960. 

6. Statement by MiDister of Irrigation aDd Power 

The Minister of Irrigation and Power laid on the Table a statement on 
the Indus Waterg Treaty and a copy of the Treaty. 

7. E:deDslon or time for presentation of report of Committee of PrivU.es 
Sardar Hukam Singh moved that t!he time for bhe presentation of the 

report of the Committee of Privileges on the question of privilege regarding 
alleged aspersions on the Speaker and the House made by Shri Dhirendra 
Bhowmick in a pamphlet, be extended upto the 23rd December, 1960. 

The Motion was adopted. 

8. ExteDsion or tiIIle for presentat;ton of Report of Joint Commlttee 

Shri Mulchand Dube moved that the time appointed for the presentation 
of the Report of the Joint Committee on the Motor Transport Workers Bill, 
1960, be extended upto the 5th December, 1960. 

The motion was adopted. 

9. Govemment Blll-lDtrodaced 

The Mahendra Pratab Singh Estates (Repeal) Bill, 1960. 

10. GovermDellt Bills-Passed 

(i) The Mow Vehicles (Second Amendment) Bill, 1960. 

The motion for consideration of the Bill was moved by Shri Raj Bahadur. 

The following members took part in the debate:-
(1) Shri Prabhat Kar 
(2) Shri Naushir Bharucha 

Shri Raj Bahadur replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 to 10 were adopted. 

Clause 1, the Enacting Formula and Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Raj Bahadur. 

The motion was adopted and the Bill was passed. 
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(ii) The Emplovees' Provident Funds (Amendment) BiU, 1960. 

The motion for consideration of the Bill was moved by Shri Abid Ali. 

One amendment for circulation of the Bill for the purpose of elicitiol 
opinion thereon by the 31st January, 1961, was moved by Shri Venketrao 
Sriniwasrao Naldurgker. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Venketrao Sriniwasrao Naldurgker 
(3) 8hri T. B. Vittal Rao 
(4) 8hri Ramsingh .Bhai Varma 
(5) Shri Kanhaiya La! Balmiki 
(6) 8hri 8. C. C. Anthony Pillai 
(7) 8hri Kashi Nath Pandey 
(8) 8hri Aurobindo Ghosal 
(9) Shri Ranbir 8ingh Cbaudhuri 

(10) 8hri Diwan Chand Sharma 
( 11) Shri Sarjoo ~cie.Y 

8hri Abid Ali replied to the debate. 

The amendment for circUlation of the Bill for the purpose of eliciting 
opinion thereon, moved by Shri Venketrao Sriniwasrao Naldurgker, was 
negatived. 

The motion for consideration was adopted and clause-by-clauBe considera-
tion was taken Up. 

Clauses 2 to 6 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Abld Ali. 

The following members took part in the debate:-
(1) Dr. G. 8. Melkote 
(2) Shri K. T. K. Tangamani 
(3) Shri Abid Ali 

The motion was adopted and the Bill was pused. 

(iii) The Bilaspur Commercial Corporatkm (Repeal) BiU, 1960. 

The motion for cons.'deration of the Bill was moved by Shri B. N. Datar. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 to 4. were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was mo~ed by Shri B. N. Datar. 
The motion was adopted and the Bill was passed. 

[P.T.O. 
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(iv) The Indw.n Aircraft (Amendment) .Bill, 1960 as paa8,a',bv JUjva 
Sabha. 

The motion for consideration of th~ Bill, as passed by Rajya Sabha, was 
mo.ed·by Dr. P. Subbarayan; . 

The following members took part in the debate:-
(1) Shri S. C. Gupta. 
l2) Shrimati Ua Palchoudhuri 
(3) Shrimati Renu Chak~avartty 
(4) Shri K. R. Achar 
(5) Shri Sinhasan Singh 

Dr. P .. Subbarayan replied to the debate. 

The motion for consideration was adopted andelause-by .. clause eonside-
ration was taken up. 

Clauses 2 to 6 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Dr. P. Subbarayan. 

The motion was adopted and the Bill was passed. 

11. Government Bill-Motion fIR' BeIereDce to Select Committe.-u .... 
Consideration 

The Prlference Shares (Regulation of Dividends) Bill, 1980. 

The motion for reference of the Bill to a 8elect Committee was moved by 
Shri B. Gopala Reddi. 

The discussion was not cQncluded. 

12. StatemeDt Be: Government BusIDeas 

The Minister of Parliamentary Affair. made a statement regarding 
consideration of the Companies (Amendment) Bill, 1959, &s reported by 
the Joint Committee. 

(Lok. Sabha adjourned till 11 A.M. on Tuesday. the 15th November, 1960.) 

1_ 
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Secretary. 



BtlLL&TIN~4RT I 

[Brief Record of Proceectmp] 

7'ueadaIl, Nouember 15, 1880/KartiIcA M, 1882 (Bake) 

No. U'J 
1. Swred QaeatiODa 

Fifty-two Starred Questions (Nos. f3..-.H) were put doft on the order 
paper out of which ten were called. Original notlce8 of $tatred Questions 
Nos. 44. 46, 53, -50, 69, 76 and 78 were receivecl ~ lijncil.. 

Ten Starred Questions·· (Nos. 43-52) wtre or~y anawettd and: supple-
mentary questions were 8s~ed on all of them. BepUes to the remainiDI 
questiOtlB were laid on the Table. 

2. Uns"rred QDestiOllS 

Eieh1y-five Unst&rrecl QUEllltiODI (No.. 64-138) trere JNt down on t.be 
order paper. Original notices of Unstarrerd Q\1e1t.ioaa Nos. n. 84, '86, 8'l 
98, 99, 109, 114, 129 and 136 were received in Hindi. Replies to Unatarred 
Questions were laid on the ~ 

3. r&JWS laid oa *be Taltle 

The following papers were laid on the Table:-
(1) A copy of each of the followjn& p,pera up.der aub-~~9P (~) of 

Section 66A ot the Wakt Act, 1954:-
(i) The Patiala and East Punjab Statell UlliOll Wakf board (Diuo-

l~n) Order, UHIO publ.isbed iI.) No~.c:atiQJl ~o. 0.$.1\. ~032 
dated the 3rd September, 1.960. 

(ll) The Travancore-Cochin Wakf Board (Dissolution) Order, 1980 
published ill KOti_tion No. GaJl:tOR ~ the 17th 
September, .1960. 

(2) A copy of the Annual Report 01 t.be lndiIA ~ of AIrfcul-
tural Research for the year 1957-~. 

·(3) A copy of Notification No. 121/80 publialbed in Anclaman and 
Nicobar Gazette dated the 8th 11ll7. 1tIO, 1IIHler ~on 
(3) of Section 133 of tbe MotQr Vehicles ~ :t~, maldDa 
certain amen~eDt to ~ and Nic:obF Jalands Motor 
Vehicles Rules, lN8. 

-The noti&ation was prev;.ously ~ OlD the or.~ QIl #1e 31st Au,uat. 
19eo and was re-laid ~der Bule 234(~) of 1b~ Rules oj PrOil*lure. 
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(4) A cOpy .,r each of the following papers under sub-section (3) of 
Section 133 of the Motor Vehicles Act, 1939:-

(a) The Motor Vehicles (Diplomatic and Counsular Officers' Vehi-
cles) Registration Rules, 1960 published in Notification No. 
S.O. 1047 dated the 30th April, 1960. 

(b) Notification No. H(T)14-447/59 published in Himachal Pra-
desh Administration Gazette dated the 24th September, 1960, 
making certain amendment to the Punjab Motor Vehicles 
Rules, liMO as applied to Himachal Pradesh. 

(c) Notification No. 90/60 published in Andaman and Nicobar 
Gazette dated the 10th May, 1960 containing Andaman and 
Nicobar Islands Motor Accidents Claims Tribunal Rules, 
1980. 

(5) A copy of Notification No. G.S.R. 1105 dated the 24th September, (a 
1960 issued under Section 10 of 1!he Agricultural Produce 
(Development and Warehousing) Corporations Act, 1956. 

(6) A copy of the Annual Report of the National Cooperative Deve-
lopment and Warehousing Board for the year 1959-60, under 
sub-section (3) of Section 15 of the Agricultural Produce 
(Development and Warehousing) Corporations Act, 1956. 

(7) A copy of certain amendments to the Indian Electricity Rules, 
1958 published in Notification No. G.S.B. 422 dated the 7th 
April, 1960, under sub-section (3) of Section 38 of the Indian 
Electricity Act, 1910. 

4. Report 01 B1IBIDess Advisory Committee 

Sardar Hukam Singh presented the Fifty-sixth Report of the Business 
Advisory Committee. 

5. Govemmeat BID-Motion lor refereaee to Select CommIttee-edopted 

The Preferenee Sha:res (Regulation 01 Di1ridends) Bitl, 1960 

Discussion on the motion for reference of the Bill to a Select Committee 
moved on the 14th November, 1960, continued.'. 

TIle followhll' members took part in the debate:-

(1) Shri Radheshyam Bamlrumar Morarn 
(2) Shri Naushir Bharucha 

Sbri B. Gopala Heddi replied to the debate. 

The motion was adopted as follows:-
"That the Bill to regulate dividends on preference shares of certain 

companies, be referred to a Select Committee consisting of 
Shri Naushir Bharucha, Shri Mulchand Dube, Shrl Aurobindo 
Ghosal, Shri Bimal Comar Ghose, Shri Moo! Chand Jain. 
Shri Prabhat Kar, Shri M. R. Masani, Dr. G. S. Melkote, 
Shri Radheshyam Bamkumar Morarka, Shri Narendrabhai Natb-
wani, Shri P. B. Ramakrishnan, Shri Satyendra Narayan Sinha, 
Shri G. D. Somani, Shri Ramsingh Bhai Varma and Shri Morarji 
Desai, with instructions to report by the 5th December, 1960." 
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6. Motion Be: Jaerease in Allocation or TIme &0 Govel'D.lD8t BUl 

Shri NaUshir Bharucha moved the following motion:-

"That the time allotted by the HOuse on the 3rd 5eJ?tember, 1960 
(vide 55th Report of the Business Advisory Committee) for 
consideration and passing of the Indian Museum (Amendment) 
Bill, 1960, as passed by Rajya Sabha, be increased from 2 hours 
to 4 hours." 

The motion was adopted. 

7. Govenunent BW-Pused 
The Indian Museum (Amendment) Bm, 1980, as pass~d btl Rewa Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, was t .. ) moved by Shri Humayun Kabir. 

• 

The following members took part in the debate:-
(1) Sbri Diwan Chand Sharma 
(2) Shrimati Sucheta Kripalani 
(3) Shri Indrajit Gupta 
(4) Shri Yadav Narayan Jadbav 
(5) Shri Chapalakanta Bhattacharyya 
(6) Shri Aurobindo Ghosal 
(7) Dr. N. C. Samantsinhar 
(8) Shrimati I1a Palchoudhuri 
(9) Shri Shraddhakar Supakar 

(10) Shri Shree Narayan Das 
( 11 ) Shri Kalika Singh 
(12) Dr. M. S. Aney 
(13) Shri C. R. Narasimhan 
(14) Dr. G. S. Melkote 
(15) Shri Cbintamani Panigrahi. 

Shri Humayun Kabir replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 to 13 were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the Bill be ,passed was moved by Shrl H1DIl8yun Kabir. 
The motion was adopted and the Bill was passed. 

8. GoVerJUDellt BlU-UDder CoaslcJen.ttGD 

The Companies (Amendment) BiU, 1959. as reported b1/the 
J otn.t Committee 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee. was moved by Shri Nltyanand KanlDlgO. His speech was not 
concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th November, 1960.) 

K.N.KAtJL, 
8ecretu)r. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesdatl. November 16, 1960iKaTtika 25, 1882 (Sak4) 

No. 438 
1. Sfarrecl QaestiOllS 

Seventytbree Starred Questions (Nos. 95--114 and 116-1611) were put 
down on the order paper out of which eight were called. (Original notices 
of Starred Questions Nos. 95. 102, 103, 106, 108, 139, 141, 142, 154 and 162 
were received in Hindi). Eight Starred Questions (Nos. 95-102) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions were laid on the Table. 
2. Uustarred. Questions 

One hundred and five Unstarred Questions (Nos. 139-185 and 187--244) 
were put down on the order paper. UnstalTed Question No. 188 was trans-
ferred to the list of questions for the 28bh November, 1960. Original 
notices of Unstarred Questions Nos. 165, 171, 175, 181, 201, 222, 228 and 
231-36 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. AdjoanmteJLt motion and question of prlvlle,e 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Shri Narayan Ganesb Goray and the raising of 
a question of privilege given notice of by Shri Atal Bihari Vajpayee regarding 
the statement made by fIhe Prime Minister in Lok Sabba on the 14th 
November, 1960, with regard to the ratification of Indus Waters Treaty. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Treaty of Trade and Transit between the Government 
of India and His Majesty's Government of Nepal along with 
the Protocol to the Treaty. letters exchanged between the 
Governments of India and Nepal and the Memonndmn 
regarding procedure applicable to goods in transit. 

(2) A copy of each of the following papers, under sub-section (2) of 
Section 16 of the Tariff Commission Act, 1951:-

(i) Report (1958) of the Tariff Commission on fi.'1e revision of con-
version charges for ban and rods and the fair retention 
price of electric furnace billets produced by the Registered 
Re-rollers. 

[P.T.O. 
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(li) Government Resolution No. SC(C)-2(182)/56 dated the 24th 
September, 1960 together with a Corrigendum. 

(iii) Statement explaining the reasons why a copy of each of the 
documents at (i) and (ii) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(3) A copy of each of the following statements showing 1lhe action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary State- Eleventh Session, 1960 
ment No. II 

(ii) Supplementary State- Tenth Session, 1960 
ment No. VII 

(iii) Supplementary State-
ment No. X 

(iv) Supplementary State-
mentNo. XU 

(v) Supplementary State-
ment No. XIX 

(vi) Supplementary State-
ment No. XIX 

(vii) Supplementary State-
ment No. XXXII 

(viii) Supplementary State-
ment No. XXIX 

Ninth Session, 1959 

Eighth Session, 1959 

Seventh Session, 1159 

Sixth Session, 195B 

Fouf!bh. Session, 1958 

'Dhird Session, 195'1 
!f 

(4) A copy of each of the following Orders under sub-sectiOn (5) of 
Section 4 of the Inter-State Corporations Act, 1957:-

(a) The Rajasthan Medical Council Order, 1960 published· in Notifi-
cation No. G.S.R. 984 dated the 27th August, 1960. 

(b) The Bombay Board and Faculty of Ayurvedic and Unani 
Systems of Medicine (Re-organisation) Order, 1960 published 
in Notification No. G.S.R. 1089 dated the 14th September, 
1960, as corrected by G.S.R. 11224 dated the lst October, 1960. 

(5) A copy of Notiftcaltion No. G.S.R. 1094 dated the 24th September, 
1960 making certain amendment to Schedule m to the Indian 
Administnltive Service (Pay) Rules, 1954, under sub-seotion 
(2) of Section 3 of the All-India Services Act, 1951. 

(6) A copy of the International Copyright (Amendment) Order, 1960 
published in Notification No. S:O. 2116 dated ·the 31'st August, 
1980, under Section 48 of the Copyright Act, 195'1. 

(7) A copy of each of the following Notifications making certain fur-
ther amendments to the Customs and Central Excise Duties 
Export Drawback (General) Rules, 1960, under sub-section (4) 
of Section 43B of-the Sea Customs Act, 18'18 and Section 38 of 
the Central Excises and Salt Act, 1944::"'" 

<a) G.S.R. 1008 dated the 3rd September, 1960. 
(b) G.S.R. 1009 dated the 3rd September, l~O. 
(e) G.S.R. 1045 dated the 10th September, 1960. 
(d) G.S.R. 1065 dated the 17th September, 1960. 
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(e) G.S.R. 1066 dated the 17th September, 1960. 
(f) G.S.R. 1068 dated the 17th· September, 1960. 
(g) G.aR. 1099 dated. the 24th September, 1960. 
(h) G;S.R. 1100 dated the 24th September, 1960. 
(i) G.S.R. 1101 dated the 24th September, 1960. 
(j) G.S.R. 1208 dated the 15th October, 1960. 
(k) G.S.R. 1209 dated the 15th October, 1960. 

(8) A copy of each of the following Notifteations making certain fur-
ther . amendments to the Central Excise Rules, 1944, under Sec-
tion 38 of the Central Excises and. Salt Act, 1944:,..-

(a) G.S.R. 1013 dated the 3rd September, 1960. 
(b) G.S.R. 1014 dated the'lrd September, 1980. 
(c) G.S.R. 1128 dated the lst October, 1980. 
Cd) G.S.R. 1167 dated the lst October, 1960. 
(e) G.S.R. 1185 dated the 8th October, 1960. 

(9) A copy of each of the following Notifications under section S8 .f 
the Central Excises and Salt Act, 1944:~ 

(a) G.S.R. 1096 dated the 24th September, 1960. 
(b) G.B.R. 1132 d&ted the 1st October, 1980. 

(10) A copy of each of the following NotiftcatioJl5 .. under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:':"" 

(a) G.S.R. 1011 dated the Ird September, 1960. 
(b) G.S.R. 1046 dated the 10th September, 1960. 
(c) G.S.R. 1070 dated the 17th September, 1960. 
(d) G.S.R. 1071 dated the 17th September, 1960. 
(e) G.S.R. 1072 dated the 17th September, 1960. 
(f) G.S.R. 110S dated the 24th September, 1960. 
(g) G.S.R. 1184 dated the 8th October, 1960. 
(h) G.S.R. 1212 dated the 15th October, 1960. 

(11) A copy of each of the following Notifications makin, certain fur-
ther amendments to the Medicinal and Toilet Preparations 
(Excise Duties) Rules, 1956, under sUb-section (4) of Section 
19 of the Medicinal and Toilet Preparations (Excise Duties) 
Act, 1955:-

(a) G.S.R. 1006 dated the Srd September, 1980. 
(b) G.8.R. 1178 dated the 8th October, 1980. 

(12) A copy of Notification No. G.SB. 1044 dated the 10th September, 
1980, under Sub-section (4) of Section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) Act, 11"55. 

(13) A copy of Notification No. G.s.a 1090 dated ·the 15th SeJ)te2nber, 
1980 issued under Indian Income-tax Act, 1922. 

(14) A copy of the Report of Rehabilitation Finance administration for 
the half-year ended the 30th June, 1980, under sub-1ection (2) 
of Section 18 of the Rehabilitation Finance Administration Act, 
INa. 

[P.T.O. 
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(I5) A copy of Notification No. F. 3(42}/60-Fin. (E) published in the 
Delhi Gazette dated the 22nd September, 1960 making certain 
amendments to the Delhi Sales Tax Rules, 1951, under sub-sec-
tion (4) of Section 26 of the Bengal Finance (Sales Tax) Act, 
1941 as extended to the Union Territory of Delhi. 

5. Report of Committee on Private Members' Bills and Resolutions 

Sardar Hukam Singh presented the Seventy-flrst Report of the Committee 
on Private Members' Bills and Resolutions. 

6. Motion re: FIfty-sixth Report of BusIness Advisory CommIttee 

Shri Satya Narayan Sinha moved the following motion:-
"That this House agrees with the Fifty-sixth Report of the Business 

Advisory Committee presented to the House on the 151m 
November, 1960." 

The motion was adopted. 

7. Government Bill-ander consideration 

The Companies (Amendment) Bill, 1959, as reported btl the Joint Com-
mittees. 

Shri Nityanand Kanungo concluded his speech on the motion for con-
sideration of the Bill, as reported by the Joint Committee, moved on the 
15th November, 1960. 

The following members took part in the debate:-
(1) Shri Asoka Mehta 
(2) Shri Hirendra Na1h Mukerjee 
(3) Shri M. R. Masani 
(4) Shri Ramsingh Bhai Varma 
(5) Shri Ram Krishan Gupta 
(6) Shri K. T. K. Tangamani 
(7) Pandit Thakur Das Bhugava 
(8) Shri Radhelal Vyas 
(9) Shri Naushir Bharucha (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th November, 
1960.) 
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Wit SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 17, 1960/Karti1ca 26. 188! (Saka) 

No • .a9 
1. Starred Qaeatloas 

Forty-one Starred Questions (Nos. 169-209) were put down on the order 
paper out of which nine were called. Original notices of Starred Questions 
Nos. 169, 172. 184, 185. 190 and 198 were reeeived in Hindi. 

Nine Starred Questions (Nos. 169-177) were orally answered and sup. 
plementary questions were asked on all of them. Replies to the remaining 
questions were laid on the Table. 

:... UIlStaJ'ftd QuestIoDs 

Sixty-seven Uniltarred Questions (Nos. 245-309. 311 and 312) were put 
down on the order paper. Uostarred Question No. 310 was transferred to the 
list of questions for the 24-11-60. Original notices of Unstarred Questions 
Nos. 262. 270, 271, 272, 274, 304, 305 and 311 were received in Hindi. Repliea 
to Unstarred Questions were laid on the Table. 

3. Papers laid. on the Table 

The followinl papers were laid on the Table:-
(i) A copy of the Woollen Textiles (Production and Distribution Con-

trol) Order, 1960 published in Notification No. S.O. 2643 dated 
the 29th October, 1980, under sub-section (6) of Section 3 of the 
Essential Commodities Act, 1955. 

(2) A copy of the Tea (Amendment) Rules, 1960 publiBhed in Notiflca-
tion No. G.s.a 1293 dated the 5th November, 1960, under sub-
section (3) of Section 49 of the Tea Act, 1953. 

(3) A copy of each of the following papers:-
(i) Report of the Indian Government De:e,ation to the forty-fourth 

session of the International Labour Conference held at Geneva 
in June, 1960. 

(ii) Conclusions of the Third Meeting of the 9th Session of the lndua-
trial Committee OD Plantations held at New Delhi on the 3rd 
August, 1960. 

[P.T.O. 
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4. Presentation of PetltioDs 

Shri C. R. Narasimhan presented two petitions signed by fourteen peti-
tioners each relating to the Indian Institute {)f Archaeology Bill, 1960 and the 
National Monuments Commission Bill, 1960 respectively. 

5. Question of Privilege 

In connection with a question ot privilege sought to be raised by 
Shri A. M. Tariq wit>h regard to certain matters about the Speaker relating 
to the business of the House, publi·shed in the September 26, 1960 issue of 
the Time (Weekly Newsmagazine-U.S.A,..) , the Speaker informed the House 
of the contents of a communication dated the 15th November, 1960 received 
from the local correspondent of the Time magazine apologising on behalf of 
the Time magazine and himself for the mis-statement of fact regarding the 
Speaker published in the said issue of the magazine. 

In view of. the letter ef regret, the House agreed with the Speaker to 
treat the :ma.tter as closed. 

6. Calling Attention to Matter of Ur,ent Public Importance 

Shri Braj Raj Singh ca~led the attention of the Minister of Steel, Mines 
and Fuel to the reported change in the policy of the Government regarding 
the latitude given to the private sector in mining coal. 

The Minister of ~, Mines and Fuel made a statement in regard thereto. 

7. Government BUt-under eoDSideration 
The Companies (Amendment) Bill, 1959, as TepOTted by the Joint Committee 

Discussion on the motion for consideration &1 the Bill, as reported by the 
Joint Committee, moved on the 15th November, 1000, contin~d . 

. The following members took part in the debate:-
(1) Shri Naushir Bharucha 
(2) Sllri Radheshyam Ramkumar Morarka 
(3) Shri C. R. Pattabhi Raman 
(4) Shri Braj Raj Singh 
(5) Shri Banarsi Prasad Jhunjhunwala 
(6) Shri Kalika Singh 
(7) H. H. Maharaja Pratap Keshari Deo 
(8) Shri R. K. Kbadilkar 
(9) Sbri H. C. Heda 

(10) Shri K. R. Achar 
(11) Shri Uttamrao L. PatH 
(12) Shri Subiman Gbose 
(13) Shri Harish Chandra Mathur 
(14) Sbri Prabhat Kar (Spe.ech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned tm 11 A.M. on Friday. the 18th November, 1960.) 
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LOB: SABIU. 

BULLETIN-PART I 

[Brief Record of Proceedinp) 

Frid4V. Novembe7' 18, 1960/Karli1ca 27, 1882 (&dca) 

No. Me 

1. Starred QaestlOII8 

Fifty Starred Questions (Nos. 210-259) were PIlt down on the order pqIeI' 
out of which fourteen wet"e called. Original notices of. Starred Queationa 
Nos. 216, 230 and 245 were received in Hindi. 

'lbirteen Starred Questions (Nos. 210-216, 21S-221. HI and ~) were 
orally answered, and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Question No. 217 of 
which the questioner was absent) .wet"e laid on the Table. 

2. Uutarred. QlIestIoQt 

Eighty-nine Unstarred Questions (Nos. 313---401) were put dOWll on the 
order paper. Original notices of Unstarred Questions Nas. 350, 364, 3'1"1, 382, 
383 and 480 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Papers laid. OD the Table 

The following papers were laid on the Table!-
• (1) A copy of Notification No. B(T) 14-787/58 published in Himachal 

Pradesh Administration Gazette dated the 30th July, 1860, 
making certain amendment to the Punjab Motor Vehicles Rules, 
1940 as applied to Himachal Pradesh, under sub-section (3) of 
Section 133 of the Motor Vehicles Act, U~39. 

(2) A copy of Notification No. G.S.R. 1270 dated the 29th oetober, 1960 
issued under Section 3 of the Agricultural Produce (Development 
and Warehousing) Corporationa Act, 1956 • 

.. 8tatemeDt re: GoverDDleDt ~ 

The Minister of Parliamentary Aftaira made a statement reprdiDg Gov-
ernment legislative and other business foto the week. commenciDc the 21st 
November, 1960. / 

·The notification was previously laid on the Table on the 311t August, 
1880 and was re-laid under Rule 234(2) of the Rules of Procedure. 

[P.T.O. 
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I. bteDllon or time for presentation of Report or Joint Conuntttee 
Shri C. R. Pattabhi Raman moved that the time appointed for the presen-

tation of the Report of ,the Joint Committee On the Religious Trusts Bill, 
1960, be extended up to the 2811h February, 1961. 

The motion was adapted. 

8. Government Bill-Modon for lntroduetlon,.....adopted 
The Preventive Detention (Continuance) Bill, 1960 

The motion for leave to introdUCe the Bill was moved by Shri Govind 
Ballabh Pant. 

On the lftbtitKl .. 'Boase divided, -Ayes 1 'I'ti; Noes 58. The motion was 
accordingly adapted and the Bill was introduced. 

7. Government BIll-iD.troduced 

The Forward Contracts (Regulation) _ Amendment Bill, 1960. 

--:8.,.,""-l1l1I ...... ~ 
The 'Companies (Amendment) 'Bin, 1959, as reported btl the "Joint Committee 

Diacussion on ,the mouen for consideration of the Bill, as reported lty the 
'.Joint' Committee, moved on the 15th November, '1980, cont1nued. 

The fbllOWirig '~ 't;c»k part in thedebate:-

(1) Shri Prabhat K.ar 
(2) Shri S. M. Banerjee 
(3, ,1lbri Sinalasan iStBgh 
('4) ~N. '1t.:M. 'ttnmy 
(5) '~ Ram '&hai 'l'iwari 
(6) Shri Yadav Narayan .Jadhav. 

Sbri Lal Babadur Shastri replied to 1he debate. 

The motion for consideration was adopted. 

'9.''ilotiOIl ; i'e: StNtID.t:r;1iSt ~ '.eon·.tee _Prlva~Memben' BIlls 
'_~ailuas 

Sardar Amar SinIh 'Sa.l moved the ~nowirig ttlOticm:-

IlilJlhlit this Htiuse ligreeswit.h the Seventy-lint ~ Of 'the Com-
~ 'on1»riva'te -Members' Billsmd Reifo!utions 'Pl'esented to 
the House btl the 1«h November, 1lfffft." 

The motion was adopted. 

-1'G.;~~;1rMltWon-wlflldftwD 

Shri Raghunath Singh concluded his speech on the folloWiRg Beaolutieb 
moved by him on the 3rd September, 1960:-

wt'hls Hl)'IlSe 1s of opnlbnthat the target of ahlpping be 'fixed at least 
'a 5 la'kh G:lt.'T. andRs. 100 crores be forthwith .netton:ed-for 
this purpose." 



Two amendments were moved by-· 

(1) Shrimati Da Palchoudhuri 
(2) Dr. N. C. Samantsinhar 

The following members took. part in the debate:-
(1) Shrlmati Da Palchoudhuri 
(2) Dr. N. C. Samantsinbar 
(3) Shri Radha Raman 
(4) Seth Acha.l Singh 
(5) Shri Ranbir Singh Chaudhuri 
(6) Sbri Nard.eo Snatak 
(7) Shri C. Krishnan Nair 
(8) Sbri Raj Bahadur. 

Sh.ri Raghunath Sinih replied to the debate. 

The amendments were withdrawn by leave of the House. 

The Resolution was ~ withdrawn by leave of the House. 

11. Prtvate Memller's Be8oIa.tlon-ander COIIIIc1erMI .. 

Shri T. B. Vittal Rao moved the followilllg Resolution:-

'''!'Iais House is of opinion that General Insurance should be 
nationalised. " 

Shri T. B. Vittal Rao's speech was not conCluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st November, 1880.) 
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LOIt 8ARII& 

BtJLLE'l1IN-PART I 

[Brief Record of Proceedings] 

MondaJ/, Ncwember 21, 1960/Kartilca 30, 1882 (Salca) 

No. loll 

1. Stal'red QaestlOllS 
Sixty-tour Starred Questions (Nos. 260-312 and 314 to 324) were put 

down on the order paper out of which ten were called. Starred Question 
No. 313 was withdrawn by the Member. Original notices of Starred Ques-
tions Nos. 264, 265, 269, 2M, 301, 306, 314 and 320 were received in Hindi. 

Ten Starred Questions (Nos. 260-269) Were ortlly lUlBWered and supple-
mentary questions were asked on all of them. Replies ,to the remaining 
questions were laid on the Table. 

2. Uutarred QaestiCIIIB 
One Hundred and two Unstarred Questions (Nos. 402-499 and 501 to 504) 

were put down on the order paper. Unstarred Question No. 500 was 
transferred to the list of questions for the 30th November, 1960. Original 
notices of Unstarred Questions Nos. 417, 435, 442, 443, 468, 478, 479, 487-492 
and 503 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. A.cIjoummeDt MotIoDs 

The Speaker withheld his consent to the moving of the following ad-
journment motions given notice of by the members· shown against them:-

(i) Explosion in Bombay on Sarvashri S. M. Banerjee, K. T. K. 
the 18th November, 1960. Tangamani, Premji R. Assar and 

Braj Raj Singh. 

(ii) Sinking of a Dredger in the Sarvashri S. M. Banerjee and 
Boogly river on the 18th K. T. K. Tangamani. ShriDiati 
November, 1988. Renu Chakravartty and Shri 

Tridib Kumar Chaudhuri. 

(iii) Reported propaganda BY Shri Hem Barua. 
Communists in the Nor-
thern border districts. 
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4. Papers 1aI4 on Ole Table 

The following papers were laid on the Table:-

(1) A copy of 'Statistical Information regarding the working of the 
Preventive Detention Act, 1950, during the period 31st Decem-
ber, 1959 to 3Oth~~be!:t~960'. 

(2) A copy of the Statement on the recent visit of the Minister of 
Finance to the U.K. and the U.S.A. . 

(3) A copy of the statement on the flood situation in the country and 
the flood .control programme. 

(4) A copy of the Annual Report of the Board of Directors of the 
Ind.ustrial EiDance CQrporatiOll of -lndi.a tor . the year ended the 
30th June, 1960 along with the Statement showing the Assets 
and Liabilities and Pc-ofit· and Loss Account of the Corporation 
under sub-section (3) of Section 35 of the Industrial Finance 
Corporation Act, 1948. 

5. Report 01 BasInes.i Advisory Committee 

,Shri Shree Narayan,Da$ presented the F'ifty-seveath.Report of -the Bu.iness 
. .4d;vj~ry Committee. . 

ShriNaushir Bharucha moved 1lhe following motion:-

"That the time allotted by the Hoose On the 16th November, 1960, 
(Vide Fifty-sixth Report of Business Advisory,.CODlD).ittee) for 
consideration and passing of the Mahendra Partab Singh 
Ilstates ,(Repeal) Bill, ,.1960 be increased from 1 hour to 21 

. hours." 

The motion :was, )a4tlPted. 

The Mahendra Pariab Singh Estates (Repeal) Bill,I960 

The ~otion for c~ideration of the Bill was moved by Shd B. N. ;Datar. 

The ifenowin~. members took part in the· .debate:-
-(1 ) ... $Iui Hirendra Nath Mukerjee 
'(2) Shri -Purushottamdas R. Patel 
(3) Shri Naushir' Bharucha 
(4). Shri R; K:. Khadilkar 
(5) Shri An8&( HJrvani 
(6) Sbri It. R._APhar 
(7) Pandit Thakur Das Bhargava 
(8) Shrimati Da Palchoudhuri 
(9) Dr. N. C. Samantsinhar 

(10) Shri Ranbir Singh Chaudhuri 
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(11) Shri Nath PIli 
(12) Shri A. IlL Tariq 
(13) Shri B. C. Kamb1e 

Shri' Govind Ballabb Pant replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the BIll be passed was moved by Shri B. N. Dater. 

The following members took part in the debate:-
(1) Shri Braj Raj Singh 
(2) Shri Govind Ballabh Pant. 

The motion was adopted and the Bill was passed. 

8. MotiOll re: Alma.. Report 01 the IJUtiul ReJlDerIes 1.laW 

8hri Diwan Chand Sharma moved the following motion:-

"That this House takes note of the Annual Report of the Indian 
Reftneries Limited for the period from the 22nd AulUst, 1958 
to the 31st March, 1959, laid on the Table of the House on the 
II th March, 1960." 

The following members took part in the debate:-
(1) Shri Hem Barua 
(2) Shri Vidya Charan Shukla 
(3) 8hri 8urendra Mahanty 
(4) Shri R. K. Khadilkar 
(5) Shrimati Parvatbi M. Krishnan 
(8) 8hri Braj Raj Singh 
(7) Shri Keshava Deva Malaviya 

Shri Diwan Chand Sharma replied to the debate. 

The motion was adopted. 

(Lok $abba adjourned till 11 A.M. on Tuesday, the 22nd November, 1980,) 
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LOK &ABIlA 

BULLETIN-PART I 
[Brief Becord of ProceediDp] 

TuesdaV, November 22, 1960/A~"aa I, 1882 (B4lcG) 

No. ta 
~) 1. St.arnd QIIeIItIoDa 

Thirty-eight Starred Questions (Nos. 325-362) were put down on tbe 
order paper out of which thirteen were called. Original notices of Star-
red Questions Nos. 327, 331, 347 and 352 were received in Hindi. 

EleTen Starred Questions (Nos. 326-335 and 337) were orally 1UlIW'e1'-
ed and supplementary questions were asked on all of them. Replies to the 
remaining questions (including Starred Questiona Nos. 325 and 338 of whieb 
the questioners were absent) were laid on the Table. 
2. Uastarred Qaestlcms 

Seventy-flve Unstarred Questions (Nos. 505-548, 550-5'77 and 571-581) 
were put down on the order paper. Unstarred Questions Nos. 5t9 and 578 
were transferred to the lists of questions for the 2nd December and 2Sth 
November, 1960 respectively. Original notices of Unstarred Queltionl 
Nos. 550, 563, 56. and 568 were received in Hindi. Replies to Unatarred 

• Questio~ were laid on the Table. 
3. A.djearDm.ent motloDs 

The Speaker withheld his consent to the moving of the following 
adjournment motions given notice of by the members shown against them:-

(i) Explosion on railway track 
between Jakolari and 
Sarna Stations on the 
20th November, 1960. 

(li) Reported diiference of opi-
. nion between the Central 

Government and West 
Bengal Government over 
transfer of Beru Bari to 
Pakistan. 

Sarvashri S. M. Banerjee, Braj a.j 
Singh, Atal Bibari Vajpqee and 
Premji R. Assu-. 

Sarvashri S. M. Banerjee, Braj a.j 
Singh, Atat Bihari Vajpayee and 
Premji R. A81ar. 

(ill) Alleged failure to take Shri B. c., Kamble. 
action against certain 
persona who carried on 
anti-Indian propapnda in 
the Northern border diB-
mcta. 

[p.T.O. 1_ 



4. P .... IaJcl OD the Table 

The following papers were laid on the Table:-

(1) A copy of the Public Premises (Eviction of Unauthorised Occu-
pants) Amendment Rules, 1960 published in Notification No. 
G.S.& 1106 dated the 24th September, 1960, under sub-section 
(3) of Section 13 of the Public Premises (Eviction of Unautho-
rised Occupants) Act, 1958. 

(2) A copy of the Daily Newspaper (Price and Page) Order, 1960 
published in Notification No. G.S.R. 1250 dated the 24th 
October. 1960, issued under Section 3 of the Newspaper (Price 
and Page) Act, 1956. 

(3) A copy of each of the follOwing papers:-

(1) Annual Report of the Hindustan Antibiotics Limited for the 
year 1959-60, along with the Audited Accounts and Com-
ments of the Comptroller and Auditor General thereon, un-
der sub-section (1) &f Section 639 of the Companies Act, 1956. 

(ii) Review by the Government of the working of the above Com-
pany for the year 1959-60. 

(4) A copy of the Summary of main conclusions of the Third Session 
of the Industrial Committee on Cement held at New Delhi on 
the 2nd August, 1960. 

I. Metlou for Bleetion to Commlttees 

ri H. C. Duappa moved the following motion:-,/ 
"That the members- of this HOUle do proceed to elect in the manner 

required by sub-rule (3) of Rule 254 read with sub-rule (1) 
of Rule 311 of the Rules of Procedure and Conduct of Business 
in Lok Sabha, one member from among themselves to serve as 
a member of the Committee on Estimates for the unexpired 
portion of the term ending on the 30th April, 1961, vice 
Sbri Dinesh Singh resigned" , 

motion was adopted. 

(il) Sbri Upendranath Barman moved the following motion:-

'''1'hat the members of this House do proceed to elect in the manner 
required by sub-rule (3) of Rule 2M read with sub-rule (1) 
of Rule 309 of the Rules of Procedure and Conduct of Business 
in Lok Sabha, one member from among themselves ·to lIerve 
811 8 member of the Committee on Public Accounts for the 
unexpired portion of the term ending on the 80th AprU, 1981. 
vice late Shri Feroze Gandhi h 

The motion was adopted. 

6. Qo\oemaleIIt ................ 

(1) The Bailway Passenger Fares (.Amendment) B1l1, 1960. 

(2) The Induet:rial Employment (Standing Orders) Amendment Bill, 
1980. 
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7 ..... re: F.lttT ....... Bepart 01 BaslIJe .. A4~ (Wnndttee 

Shri Satya Narayan Sinha moved the following motion:-
"That this House agrees with the Fifty-seventh Report of the Buainea 

Advisory Committee presented to the House on the 21st Novem-
ber, 1960." 

An amendment was moved by Sbri Braj Raj BinIb. However, it wu 
not pressed and hence deemed to be withdrawn by the leave of the HoUle. 

The motion was adopted. 

8. MotIoD re: IDterDatloaal 81tut1a 

Shri Jawaharlal Nehru moved the following motion:-
"That the international situation, with particular reference to the 

matters that have come up before the United Nations General 
Assembly in its current session, be taken into consideration." 

Four substitute motions were moved by-
(1) Shri Braj Raj Sinlh 
(2) Shri Atal Bihari Vajpayee 
(3) Sbri B. C. Kambie 
(4) Shri Diwan Chand Sharma 

The following members took part in the debate:-
(1) Shri Hirendra Natlh Mukerjee 
(2) Shri Surendranath Dwivedy 
(3) Shri Diwan Chand Sharma 
(4)· Dr. Deorao Yeshwantrao Gohokar 
(5) Sbri Atal Bihari Vajpayee 
(8) Pandit Brij Narayan "Brajeeh" 
(7) Seth Govind Das 
(8) Shri Vijaya Anand, Maharaj Kumar of Viziana,aram 
(9) Shri J. M. Mohamed Imam 

(10) Sui N. Siva Raj (speech u.llftWhed). 

The diseuasion was not concluded. 

(Lok Sabba adjourned: tlUll A.K. on WedneIday, the 2Ird November, lHO.) 
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1.8taandr ........ 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings 1 

NO.Ma 

Forty-one Starred Questions (Nos. 883-389 and 891-404) were put 
down on the order paper out .of which twenty were 4:aUed. Starred Question 
No. 390 was withdzlawn by oUle Member. Original notices of Starred QUell-
tions Nos. 370, 380 and 392 were received in .JUndi. 

SiJcteen &tarred Questions (Nos. 364, 388. 388-375 and 377-382) were 
-orally answered -and supplementHy questions were asked on an of them. 
Replies to the remainingques.tions (including Starred ~tlons Nos. 383, 
365. 367 and 376 of which the questioners Were absent) were laid on the 
Table. -

2. Uastarred QuestlOllS 

Ninety-two Uns1arred Questions (Nos. 582-6'13) were PUt down on the 
order paper. Original notices of Unstarred Questions Nos. 694. 595, 830, 832. 
M3. 652-654, 660 and 671 were received in Hindi. Replies to UnBtarred 
Questions were laid on the Table. 

3. Papers laid en the Table 

The following papers were laid on the Table:-

(1) A copy of each of t~e following papers under sub-section (6) of 
Section 30fthe Essential Commodities Act. 1955:-

(i) The Uttar Pradesh Foodgrains (Resllrictions on Border Move-
ment) Second Amendment Order, 1960 published in Notifi-
cation No. G.S.R; 1'051 dated the 10th September, n80. 

(ij) The Uttar Pradesh Paddy and Rice (Restric:t.&on on Movement) 
Amendment Order, 1960 published in Notification No. G:S.R. 
1052 dated the 10th September, 1960. 

Ciii) The Uttar Pradesh Foodgrains (Movement Control) Amendment 
Order, 1960 published in NotificatiOn No. G.S.R. 1053 dated the 
10th September, 1960. 
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(iv) The Rice and Paddy (Assam) Second Price Control Amendment 
Order, 1960 published in Notification No. G.S.R 1079 dated the 
17th September, 1960. 

(v) The Rice (Punjab) Price Control Amendment Order, 1960 pub-
lished in Notification No. G.S.R. 1091 dated the 16th September, 
1960. 

(vi) Notification No. G.S.R. 1112 dated the 24th September, 1960. 
(vii) Notification No. G.S.R. 1113 dated the 24th September, 1960 res-

cinding the Delhi (Guest Control) Order, 1959. 

(viii) The Rajasthan Foodgrains (Restrictions on Border Movement) 
Amendment Order, 1960 published in Notification No. G.S.R. 
1114 dated the 24th September, 1960. 

(ix) The Bombay Wheat (Movement Control) Amendment Order, 
1960 published in· Notification No. G.S.R. 1115 dated the 24th 
September, 1960. 

(x) The Bombay Rice (Export Control) Amendment Order, 1960 
published in Notification No. G.s.R. 1116 dated the 24th 
September, 1960. 

(xi) The Inter-Zonal Wheat Movement Control Amendment Order, 
1960 published in Notification No. G.S.R. 1117 dated the 24th 
September, 1960. 

(xU) The Bombay Roller Flour Mills (Regulation of Use of Wheat) 
Amendment Order, 1960 published in Notification No. G.S.R. 
1118 dated the 24th September, 1960. 

(xiii) The Delhi Roller Flour Mills (Whea.t Products) Second Price 
Control Order, 1960 published in Notification No. G.S.R. 1157 
dated the 28th September, 1960. 

(xiv) The Rice (Uttar Pradesh) Price Control Order, 1960 published 
in Notification No. G.S.R. 1160 dated the 28th September, 1960 . 

. (xv) The Rice and Paddy (Assam) Third Price Control Order, 1960 
published in No~tion No. G.S.R. 1161 dated the 28th 
September, 1960. 

(xvi) The Rice (Punjab) Second Price Control Order, 1960 published 
.in Notification No. G.S.R. 1168 dated the l!rt October, 1960. 

(xvii) The Rice and Paddy (Andhra Pradesh) Price Control Order, 
1960 published in Notification No. G.s.R. 1169 dated the 1st 
October, 1960. 

(xviii) The Delhi Rice (Export Con.trol) Amendment Order, 1960 pub-
lished in Notification No. G.S.R. 1170 dated the 1st October, 
1960. 

(xix) Tlie Delhi Wheat and Wheat Products (Export Control) Second 
Amendment Order, 1960 published in Notification No. G.SA 
1171 dated the 1st October, 1960. 

(xx) Ncnification No. G.8.R. 1197 dated the 8th October, 1960. 
(xxi) The Sugar Control (State of Pondicherry) Order, 1960 published 

in Notification No. G.S.R. 1202 dated the 10th October, 1960. 
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(xxii) Notification No. G.s.R. 1228 dated the 11th Ootober, 1910. 

(xxiii) Notification No. G.S.R. 1223 dated the 16th October, 1960. 

(xxiv) The Manipur Foodgrains (Movement) Control Second Amend-
ment Order, 1960 published in Notiftcation No. G.S.R. 1249 
dated the 18th October, 1960. 

(xxv) The Madhya Pradesh Foodgrains (Restrictions on Border Move-
ment) Amendment Order, 1960 published in Notiflcation 
No. G.S.R. 1272 dated the 29th October, 1980. 

(xxvi) The Rice (Punja.b) Second Price Control Amendment Order, 1960 
published in Notification No. G.S.R. 1276 dated the 27th 0cto-
ber, 1960. 

(xxvii) The Rice (Madhya Pradesh) Second Price Control Amendment 
Order, 1960 published in Notification No. G.S.R. 1277 da.ted the 
27th October, 1960. 

(xxviii) Notification No. G.s.R. 1308 dated the 5th November, 1960. 

(xxix) The Delhi Rice (Export Control) Second Amendment Order, 1960 
published in Notification No. G.S.R. 1336.da;ted the 12th Novem. 
ber, 1960. 

(xxx) The Delhi Wheat and Wheat Products (~t Con·trol) Third 
Amendment Order, 1960 published in Notification No. G.S.R. 
1337 dated the 12th November, 1960. 

(xxxi) The Riee (Southern Zone) Movement Control Amendment Order, 
1960 published in Notification No. G.s.&. 1338 dated tIhe 12th 
November, 1960. 

(xxxii) The Rajasthan Foodgrains (Restrict,ons on Border Movement) 
Amendment Order, 1960 published in Notification No. G.s.R. 
1339 dated the 12th November, 1960. 

(xxxiii) The Madhya Pradesh Foodgrains (Reistrictions on Border Move-
ment) Amendment Order, 1960 published in Notification No. 
G.S.&. 1340 dated the 12th November, 1960. 

(2) A copy of each of the following Notiflcations under sub-seetion (6) 
of Section 3 of the Essential Commodities Act, 1855, making 
certain further amendments to the Sugar (Movement Control) 
Order, 1959:-

(i) G.S.R. 1080 dated the 17th September, 1960. 

(ii) G.S.R. 1155 dated 1lb.e 23rd September, 1960. 

(iii) G.8.R. 1219 dated the 15th October, 1980. 

(iv) G.S.R. 1344 dated the 8tb November, 1960. 

4. Report of CommWee on PrIvate MtIiIIIben' BIDs IIIId .... aUOIIII 

Sardar Hukam Singh presented the Seventy-second Report of the Com· 
rnittee on Private Members' Bills and Resolution •. 

[P.T.O. 
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5. Motioa Be:· ......... i .... ti_ 

DiscussionGn· the following motion and the Bubstitat.e motions ·-thereto, 
moved on the 22nd November, 1960, continued:-

''That the in·temational situation, with particula:r Jleiterenee to the 
matters flhat have come up before the United Nations General 
Assembly in its current session, be taken into consideration." 

The following members took part in the debate:-
(1) Shri N. Siva Raj 
(2) Shri J. B. Kripalani 
(3) Shri V. K. Krishna Menon 
(4, Dr. Ram Subhag Singh 
(5) Shri A. M. Tariq 
(6) Shri Brajeshwar Prasad 
(7) Shri Braj Raj Singh 
(8) Soo C. R. Basappa 
(9) Shri Ansar Harvani 

(10) Shri R. K. Khadilkar 
(11) Shri K. R. Achar 
(12) Shri Shraddhakar Supakar 
(13) Raja Mahendra Pratap 
(14) Dr. Sushila Nayar 

Shri Jawaharlal Nehru replied to the debate. 

The substitute motion moved by Shri Braj Raj Singh on the 22nd 
November, 1960, was not pressed and hence deemed to -be withdrawn by 
the leave of the House. 

The two substitute motipns moved by Sarvashri Atal Bihari Vajpayee 
and B. C. Kamble on the 22nd November, I1H1O, were not put to the House 
(itihe members being absent from the House at the time) and hence deemed 
to be negatived. 

The following substitute motion moved by Sbri Diwan Chand Sharma 
on the 220d November, 1960, was adopted:-

"This House, having considered the international situation, with par-
ticular reference to the matters that have corne up before the 
United Nations General Assembly in its current session, 
approves of the policy of the Government of India in relation 
thel'eto." 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th November, 
1960.) 

1481 

GIPND-LSI-lS29(D) LS-23-11-6~750. 

JI.N.KA.UL, 
Secretary. 



LOR sABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, November 24, lH01Agmhaytmll 3, 1882 (Sa1ctz) 

No.", 

1. Starred QuesUoas 

FOl'ty-ei&ht Starred Questions (Nos. 405-452) were put down on the order 
paper out of which thirteen w~re called. Original notices of Starred Ques-
tions Nos. 409, 413, 435 and 447 wer.e received in Hindi. 

Eleven Starred Questions (Nos. 405, 487-414, 418 and 417) were orally 
answered. and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Questions Nos. fOe and 4115 
of which the questioner.> were absent) were laid on the Table. 

2. 1JJIII&arrecl Questions 

One hundred and five Unstarred Questions (Nos. 674-77~ were put 
down on the order paper. Original notices of Unstarred Questions Nos. 
895-89'1, 710, 711, 724, 7315, 744, 7415, 747. 753 and 785 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Ad,Ieal'lUlleDt Motions 

The Speaker withheld his COIII88jIt to the movitJI of the tollowinc adjoum-
ment motions given netice of by t1ie members aJwwu against tbem:-

(i) Assault by CoD80lese Sarvashri Arjun Singh Bbadauria, 

(ii) 

soldiers OlD certam Hem Ba.nIa, SbamrIo Vishnu 
Indian officers now Parulekar, Surendra :M".ahaDty, 
serving with t'be Raja Mahendra Pratap, Sarvuhri 
United Nat.f8a8 in BraJ Raj Singh, Naushir Bbaru-
Leopoldri]:Je. cha, 1Jttamrao L. PatU, Premji 

R. Assar, Shraddhalaar Supakar 
and Major Raja Bahadur Birendra 
BeJuadur Sinlb. 

Reported setting up of 
rocket bases in Tibet 
and launcbinc at 
rockets by the Chi-
neR. 

Shri Uttamrao L. Patil. 

[p.'1".O. 



4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Notifications under 5ub-section(4) 
of Sect.ion 17 'of 1lhe Coal Mines (Conservation and Safety) Act, 
1952, making certain further amendments to the Coal Mines 
(Conservation and Safety) Rules, 1954:-

(i) G.S.R. 1275 dated the 29th October, 1960. 
(ii) G.S.R. 1330 dated the 12th November, 1960. 

(2) A copy of each of the following Notifi.cations issued under Section 
3 of the Commissions of Inquiry Act, 1952:-

(i) G,S.R. 512 dated the 7th May, 1960. 
(li) G.S.R. 1061 dated the 17th September, 1960. 

(3) A copy of the Minerals Conservation and Development (Amend-
ment) Rules, 1960 published in Notification No. G.s.R. 1329 dated 
the 12th November, 1960 .... under sub-section (1) of Section 28 of 
the Mines and Minerals (Regulation and Development) Act, 1957. 

• (4) A copy. of the All India Services (Conditions of Service-Residuary 
Matters) Rules, 1960, publi9hed in Notification· No. G.S.R. 925 
dated the 13th August, 1960, under sub-section (2) of Section 3 
of the All India Services Act, 1951. 

(5) A copy of each of the following Notifications :making certain fur-
ther amendments .to the Customs and Central Excise Duties 
Export Drawback (General) Rules, 1960, under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Centr-al Excises and Salt Act, 1944:-

(1) G.S.R. 1234 dated the 22nd October, 1960. 
(li) G.S.R. 1258 dated the 29th October, 1960. 
(iii) G.S.R. 1259 dated the 29th October, 1960. 
(iv) G.S.R. 1260 dated the 29th October, 1960. 
(v) G.S.R. 1261 dated the 29th October, 1960. 
(vi) G.s.R. 1262 dated the 29ttb. ~, 1960. 
(vii) G.S.R. 1289 dated 1he Mh rfovember, 1960. 

(viii) G.s.R. 1290 dated the 5th November, 1960. 
(bt) G.S.R. 1322 dated the 12th November, 1960. 
(x) G.s.R. 1323 dated the l~th November, 1960. 

(6) A copy of each of the following Notificaflions under sub-section (4) 
of Section 43B of the Sea Customs Act, UI78:-

(i) G.S.R. 1263 dated the 29th October, 1960. 
(li) G.S.R. 1264 dated the 29th October, 1960. 
(iii) G.S.R. 1265 dated the 29th October, 1960. 
(iv) G.S.R. 1266 dated ;the 29bh October, 1960. 
(v) G.S.R. 1325 dated the 12th November, 1960. 

·The rules were previously laid on the Table on the 29th August, 
1960 and were re-laid under Rule 234(2) of the Rules of Procedure. 
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(7) A copy of Notification No. G.8.R. 1324 dated the 12th November. 
1960, under sub-section (4) of Section 43B of the Sea Customs 
Act, 1878 and Section 38 of the Central Excises and Salt Act, 1944. 

(8) A copy I>f Nl>tification No. G.8.R. 1321 dated the lath November, 
1960 making certain fulIther amendments to the Central Excise 
Rules, 1944, under Ser.tion 38 of the Central Excises and Salt Act, 
1944. 

(9) A CI>PY of Noti1lcatil>n No. G.8.R. 1257 dated the 29th October, 1960 
making certain further amendment to the Medicinal and Toilet 
Preparations (Excise Duties) Rules, 1956, under sub-section (4) 
of Section 19 of the Medicinal and Toilet Preparations (Excise 
Duties) Act, 1955. 

5. Statement by Mbdster of Food and AcrIcaltare 
The Minis.ter of Food and Agriculture made a statement regarding the 

export I>f wheat and rice from the Madhya Pradesh Food Zone. 

6. Gonl'lUlleDt BlU-ander coaslderation. 
The Companies (Amendm~t) Bill, 1959, as reported by the Joint Committee 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 23, 25 to 44, 46 to 64, 66 to 69, 71, 73, 76 and 78 were adopted. 

New clause 40A was also adopted. 

Clauses 24, 45 and 65 were adopted as amended. 

Consideration of clauses 72, 74, 75 and 77 was held over. 

Consideration of clause 70 was taken up but not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 25th November, 1960.) 
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LOE SABRA 

BULLETIN-PART I 

[Brief Rerord of Proceedings] 

Frid4y, November 25, 1960lAgrahaticma ... 1_ <Sci7cc&) 

No. ttl 
1. Oath or AtIlrmatloa;; 

'$mi' Bhawani Pi-aSad made and subscribed the oath in Hindi 8nd took 
!Us seat in the House. . 
2. 8~ Q.~ 

Forty Starred Questions (Nos. 453-492) were put down on the order 
peper out of which. sixteen were called. Original notices of Starred Ques-
tions Nos. 461, 472, 480 and 490 were received in Hindi. 

Fourteen Starred Questions (Nos. 453, 455, 456, 4.58-468, 482 and 49,1) were 
orally answered and supplementary questions were asked On all of them. 
Replies to the remaining questions (including Stan'ed Questions Nos. 454 and 
457 of which. the questioners were absent) were laid on, the Table. 

3. UDStafted QuestioDs 

Sixty-five Unstarred Questions (Nos. 77~3) were pUt down on the 
order paper. Unstarred Question No. 844 was transferred to the list of ques-
tions for the 7th Decem.ber, 1960. Original notices of Unstarred Questions 
Nos. 7" •. 820 and 82(1 were received in Hindi. Replies to Unstarred Questions 
were l8.id On ~ TaDle. 

4. AtUOammeat ....... 

Tbe Speaker withheld his con$ent to the moving of an adjournment 
motion given notice of by ~ S. M. Banerjee and K. T. K. Tanga. 
mani regarding the situation arising out of the recent disturbances in the 
Modern Satgram colliery near Asansol. 

5. Papen IaJ4 _ the Table 

The following papers were laid on the Table:-
(1) A copy oleaeh of the foUDwing Notiflcations under sub-section (3) 

. Of section 18 of the Central Silk Board Act, 1948:-
(i) G.S.R. 1291 dBted the 5th November; 1960 making cel'tain further 

amendments to the Central Silk Board Contributory Provident 
Fund Rules, 1955. 

rP.T.O. 
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(u) G.S.R. 1326 dated the 12th November, 1960 making certain fur-
ther amendments to the Central Silk Board Rules, 1955. 

(iii) G.S.R. 1327 dated the 12th November, 1960 making certain further 
amendment to the Central Silk Board Study Leave Rules, 
1955. 

(2) A copy of Notification No. AE.Ind. 1 (DO) \60 dated the 20th Octo-
ber, 1960 regarding the appointment of an Expert Committee on 
the manufacture af a low cost car in India. 

(3) (i) A copy of 1lhe Annual Report of the Praga Tools Corporation 
Limited, Hyderabad, for the year 1958-59 along with Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sU!b-section (1) of Section 639 of the 
Companies ¥. 1956. 

(ii) A copy of the review by the Government of the working of 
the above Corporation. 

6. 'OalUng attention to matter of urgent pubUc importaDoe 

Shri P. KUDthan called the attention of the Minister of Commerce and 
Industry to the situation arising out of the policy of the Government allowine 

. exporters of groundnut oil to import coconut oil and copra. 

The Deputy Minister of Commerce and Industry laid on the Table a 
statement in regard ,thereto. 

7. Statement re: Govenunent Business 
The Minister of Parliamentary Mairs made a statement regarding the 

Government legislative and other business for the week commencing the 28th 
November, 1860! 

The Tripura Excise Law (Repeal) Bill, 1960. 

9. Govenunent BiIl-under eollSkleration 

The Companies (Amendment) Bill, 1959, as reported btl the Joint Committee 

Clause-by-clause consideration of the Bill continued. 

Clauses 70, 72, 74, 75 and 77 were adopted. 
Consideration of clause 79 was taken up but not concluded. 

10. MotioD re: Seventy-second Jtepori of Committee on Private Members' 
BIlls and Resolutlous 

Shri Jhulan Sinha moved the following motion:-

"That this House agrees with the Seventy-second Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 23rd November, 1960." 

The motion was adopted. 
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11. Private Memben' Bill8-bltrodaeed 

(1) The Industrial Disputes (Amendment) Bill, 1980 (lftlertioR of 
new Chapter V AA) by Shri T. B. Vittal Rao. 

(2) The Employees' Provident Funds (Amendment) Bill, 1980 (Sub.· 
titution of new section fM section 6) by Shri T. B. Vittal Rao. 

(3) The Charitable Trusts Bill, 1960 by Shri Ram Kiahan Gupta. 

12. Private Members' Bill-withdrawn 

The B4n of Ezport of C4ttle Feed Bill, 1958 by Shri Jh111an &nha 
The motion for consideration of the Bill was moved by Shri Jhulan 

Sinha. 

The following members took part in the debate:-

(1) Shri Brij Narayan ''Brajesh'' 
(. (2) Shri Braj Raj Singh 

(3) Shri Ranbir Singh Chaudhuri 
(4) Shri Ghanshyamlal Oza 
(5) Shri M. V. Krishnappa 

Shri Jhulan Sinha replied to the debate. 

The Bill was withdrawn by leave of the House. 

13. PrIvate Memhen' BIU--muJer eOllSkleratiGa 

The Abolition of Employment of CIZBU41 LClbou," Bill, 1958 btl 
Shri Aurobindo Ghoa41 

The motion for consideration of the Bill was moved by Shri Aurobindo 
Ghosal. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Dr. G. S. Melkote 
(3) Shri Mool Chand Jain 
(4) Shri Raghunath Singh 

t1Ii> (5) Shri K. K. Warior (Speech unfiniBhed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 28th November, 1980.) 
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LOIt 8ABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, Nooember 28, 1960/AQnlhaY4R4 7, 1882 (Sa1ca) 

No. 4t8 

1. oa&h 01' AfIlrmatlcm 

Shri Ramrao Narayanrao made and subscribed the oath in English and 
took his seat in the House. 

2. Starred. Qaestloaa 

Thirty-four Starred Questions (Nos. 483-626) were put down on the 
order paper out of which ten were called. Original notices of Starred 
Questions Nos. 499 and 510 were received in HindL 

Ten Starred Questions (Nos. 493-501 and 518) were orally answered and 
supplementary questions were asked on all of them. Replies.to the remain-
.ing questions were laid on the Table. 

3. UDStarrett Quest.lallB 

Eighty-nine Unstarred Questions (Nos. 845-913, &15--934) were put 
down on the order paper. Unstarred Question No. &14 was transferred to 
the list of questions for the 7th December, 1960. Original notices of Unstar-
red Questions Nos. 857, 879, 882, 883, 887, 911, &19, 920, 921, 932 and 933 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

4. Papers LaId. on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following Notifications under sub-section (5) 

of Section 7 of the Indian Telegraph Act, 1885, making certain 
further amendments to the Indian Telegraph Rules. 1951:-

(i) S.O. 2443 dated ;the 8th October, 1860. 
(ii) G.B.R. 1296 dated the 5th November, 1960. 

(2) A copy of the Annual Report of the Indian Telephone Industries 
Limited for the year 1959-60 along with the Audited .Acc:01mts 
and the comments of the Comptroller and Auditor-General 
t.hereon, under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(3) A copy' of the note containing decisions in regard to the revised 
arrangement for export of wheat and rice from Madhya Pradesh 
to Maharashtra and Gujarat States.. 

[P.T.O. 
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5. 8tatemeat Be: 8upplemeDtary Demanc1 for Graat (BaIlwa78) for lM0-61 

Shri Jagjivan Ram presented a statement showing Supplementary 
Demand for Grant in respect of the Budget (Railways) for 1960-61. 

6. CalU:ag AtteDtlon to Matters of Ur.-t PabJJc Importance 

(i) Shri Raghunath Singh called the attention of ·the Minister of Steel, 
!M;ines and Fuel to the surrender of duty protection by Standard Vacuum 
Refining Company. 

The Minister of Mines and Oil ma~~ a statement in regard thereto. 

(ll) Shri S. M. Banetjee called the attention of ·bhe Minister of Defence 
to the reported partial closure of Ordnance Factories in Kanpur due to short-
age of power. - . 

The Deputy Minister of Defence made a statement in regard thereto. 

7. ~ BQl-UQdef OOaslden.tton 

The Companies (Amendment) Bill, 1959 as reported by the Joint Committee 

Clause-by-clause consideration of the Bill continued.j 

Clauses 79 ·to 97, 99 to 135, 137 to 1.7 and 168 10 180 were adopted. 

New Clause 147A w~ also adopted. 

Cla~ 136 Was ad~te:d as ~ed. 
Consideration of Clause 98 was held over. 

Consideration of Clause 181 was taken up but not concluded. 

8. ~~4D-Boll" Dialcassioa ~" MaUeJs ArisiDC oat of A.Dpr8f to Q ..... n 
Shri Inder J. Malhotra raised a discussion on points arising out of the 

answer given on the 16th November, 1960 to Unstarred Question No. 104 
regarding Nalagarh Committee. 

Shri S. K. Patil repliedd to the debate. 

(Lok Sabba adjourned till 11 A.M. on Tuesday the 29th November 1960) 
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LOK SABIIA 

B~-P~TI 

:,~ef~ord of ~] 

Forty Starred Questions (Nos. 527-566) were put down on the Gl'der 
pa,per, .~ut of ~bic~ .,ix~een w;ere (:8,lled. Qriginal notices of Star~ed Ques-
tions Nos. 527 and 537 were .received in Hindi. 

Twelve Starred Questions (Nos. 527,-532,534-636, 539, 541 ancl &42) 
were orally answered and s1.lpplementary.·.,queationswere uked.on all of 
tJ1em. Replies to the remaining questions (mcluding.Starred,Questions Nos. 
533, 637, 538 and ,54O·of which the questioners were absent) were laid on the 
Table. 

2.:~"""',M1I"'" 
Seventy-nine Unstarred Questions (Nos. 935-1013) were put down on 

the order paper. Original notices of Unstarred Questions' Nos. 947, 948, 
953, 964, 969, 975-976, ~i81r.-984, 994, 997, 1Q05, 1~ BD4.101l., :~e ~ved 
in Hindi. Replies to Unstarred Questions were !,aid: on .theTa,ille. . 

3. statemeat bJ' Prime MiDister 

The Prime Minister made a statement regarding the meeting of the 
Commonwealth Prime Ministers which will ,commence in London on. the 8th 
March, 1961. 

4. Papers Ja14 on the Table 

. The following papers were laid on the Table:-
(1) A copy of the certified Accounts of the lDdian, Inatitute oCl'ech-

nol~gy, Kharagpur, for the year 1958-59 along with the Audit 
. RePOrt· ·thereon,under aub-aection (4) ot Section .23 '-of the 

Indian Institute of Technology (Xharagpur) Act, 1956. 
(2) A eopy of the Citizenship (Amendment) Rules, 1960 published in 

Notification No. S.O. 2290 dated the 24th September, 1960, un-
der sub-section (4) of Section 18 of the Citizenship Act, 1955. 

5. Statement re: Sapplemeniuy DemaDds for GraDta for 19IO-81. 

Shri Morarji Desai presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (General) for 1960-61. 

[P.T.O. 
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The Minister of Information and Broadcasting made a statement in res-
pect of the reply given on the 24th August, 1960 to supplement aries by 
Seth Govind Das, Pandit Munishwar Dutt Upadbayaya and Sarvashri 
Chapalakanta Bhattacharyya and Raghunath Singh on Starred Question 
No. 692 regarding Sahitya Ratna Examination. 

7. Govemment Bill-under eoDSicleratioD 

The Companies (Amendment) Bill, 1959 as repOrted by the Joint Com-
mittee. 

Clause-b)+;.t:lauseconsideration of the Bill continued. 

Clauses 181 to 190, 192 to 201; 203 and 205 to 215 were adopted. 

Clauses 191, 202 and 204 were adopted as amended. 

Consideration of clause 98 and new clause 5A was taken up but not con-
cluded. 

8. Motion re: ItepQrt of DIreCt Taxes Administration Enqahy CODUIIittee 

Shri S. M. Banerjee moved the following motion:-
''That this House takes note of the Report of the Direct Taxes Adminis-

tration Enquiry Committee, 1958-59 and the memorandum of 
dissent, comments, and recommendations by Shri G. P. Kapadia 
On the Report, laid on the Table of the House on the 21st 
December, 1959 and the statement of the Finance Minister on 
the more important recommendations of the Enquiry Com-
mittee, laid on the Table of the House on the 9th September, 
1980." 

'!'he following members took part in the debate:-
(1) Shri Naushir Bharucha 
(2) 8hri Ram Krishan Gupta 
(3) Shri Harish Chandra Mathur 
(4) Shri N. R.M. Swami 
(5) Shri K. K. Warior 
(8) Shri B. Gopala Heddi 
(7) Shri Mahavir Tyagi 

The motion was adopted. 

(Lok Sabha adjourned .ti1111 A.Me on WednesdaY,the 30th November, 1980.) 
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LOR SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednudav, November 30, 1960lAgrahavana 9, 1882 (S4kcz) 

No. 448 

1. Starrecl QllestlOllS 

t Thirty-eight Stan'ed Questions (Nos. 567-604) were put dow:n On the 
order paper out of which ten were called. Original notices of Starred 
Questions Nos. 569, 587, 591 and 595 were received in Hindi. 

Eight Starred Questions (Nos. 568--571 and 573-576) were orally 
answered and supplementary questions were asked on all of them. Replies . 
to the remaining questions (including Starred Questions Nos. 567 aDd 572. 
of the questions were absent) were laid on the Table. 

2. UDStarretI QaestIoDs 

Eighty-four Unstarred Questions (Nos. 1014-1090 and 1092-1098) 
were put down on the order paper. Unstarred Question No. 1091 was 
transferred to the list of questions for the 7th December, 1960. Original 
notices of Unstarred Questions Nos. 1033, 1036, 1039-1041, 10&2, 10'17 and 
1092-109l; were received in Hindi. Replies to Unstarred Questions were 
l&ld on the 'table. 

S. Short Notice Question 

One Short Notice Questions, regarding Black-Market in Giant Size Tyres 
addressed to the Minister ot Commerce and Industry was asked. It was 
orally mswered and supplementary questions were also asked and ansWered 
thereon. 

4. Papers laid 011 the Table 

The following papers were laid on the Table:-

( 1) A copy of each of the following Noti1lcations:-
(i) S.O. 2232 dated the 13th September, 1960 issued under sub-

clause (xi) of clause (a) of SectiOn 2 of the Essential CoIJl-
modities Act, 1955. 

(ii) S.O. 2233 dated the 13th September, 1960 under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955. 

(iii) S.O. 2695 dated the 8th November, 1960 issued under Section 
18A of the Industries (Development and Regulation) Act, 
1911. 

[p.T.O. 
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(2) A copy of each of the following Reports:-
(i) A Pilot Study of Employment Possibilities in Shahjahanpur 

District (Uttar Pradesh), 1959. 
(il) A Pilot Study in Dumraon (South) N.E.S. Block of Shahabad 

District (Bihar). 

(3) A copy of each of the following Notifications under sub-&ection 
(3) of Section 40 of the Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, making certain further amend-
ments to the Displaced Persons (Compensation and Rehabili-
tation) Rules, 1955:-

(i) G.S.R. 1199 dated the 8th October, 1960. 
(ii) G.S.R. 1341 dated the 12th November, 1960. 

(iii) G.S.R. 1360 dated the 19th November, 1960. 
(iv) G.S.R. 1404 dated the 26th November, 1960. 

5. Messace from Raj,.a ,Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held oj 
on the 28th November, 1960 Rajya Sabha had passed the British Statutes 
(Application to India) Repeal Bill, 1960. 

6. BllI passed by Raj,.a Sabba-laid on the Table 

Secretary laid On the Table the British Statutes (Application to India) 
Repeal Bill, 1960, as passed by Rajya Sabha. 

7. Report of Committee on Private Members' B1lIs aDd. Be8olutioDII 

Shri Ram Krishan Gupta presented the Seventy-third Report 01 the 
Committee on Private Members' Bills and Resolutions. 

8. Report of Ballwa,. ConVentiOIl Committee 

Shri Jaganatha Rao presented the Report of the Railway Convention 
Committee, 1960. 

9. Ca1UIlc atteDtiOD. to maUler of Urgent PubUe Importaue 

Shri N. R. M. Swamy called the attention of the Minister of Railways 
to the Agreement on Indo-Pakistan rail-link recently signed at Rawalpindi. 

The Minister of Railways made a statement in regard thereto. 

10. statement by PrIme MInister 

The Prime Minister made a statement regarding recent incidents involv-
ing Indian Army personnel in the Congo. 

11. Govfll'lllDflBt BlU-UDder CODSlderaUOD. 

The Companies (Amendment) Bill, 1959, as .,.eported btl the 
Joint Committee 

Clause-by-clause consideration of the Bill continued. 

On the two amendments--one for the insertion of new clause 5A and 
the other to clause 98-moved by Shri M. R. Masani the House divided, 
Ayes 45; Noes 122. The amendments were accordingly negatived. 
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On an amendment to clause 98 moved by Shri Naushir Bharucha the 
House divided, Ayes 4'1; Noes 132. The amendment was accordingly nega-
tived. 

Clause 98 was adopted as amended. 

New clause 98A was adopted. 

Clause 1. the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended. be passed was moved by 
Shri Nityanand Kanungo. 

The discussion was not concluded. 

12. Dlseasslon OD matter 01 UrpIlt Publle Importaaee 

Sardar Iqbal Singh raised a discussion on the Indus Waters Treaty. laid 
on the Table of Lok Sabha on the 14th November. 1960. 

The following members took part in the debate:-
(1) Shri Harish Chandra Mathur 
(2) Shri Asoka Mehta 
(3) Shri Arun Chandra Guha 
(4) Dr. A. Krishnaswami 
(5) Shri Braj Raj Singh 
(6) Shri K. T. K. Tangamani 
('1) Shri Surendra Mahanty 
(8) Shri Jawaharlal Nehru 
(9) Shri Atal Bihari Vajpayee 

Hafiz Mohammad Ibrahim replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 1st December. 1980.) 
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LOB: SABBA 

Bt1LLE'l'IN-PART· I 
[Brief Record of Pt-oeeeding~J 

Thursday, December 1, 1960/Al11'tiMlIana 10, 1882 (Saka) 

No. M9 
1. Starred QuestiODS 

Thirty Starred Questions (605-634) were put down on the order paper 
out of which ten were called. Original notice of Starred Question No. 620 
was received in Hindi. 

Eight Starred Questions (Nos. 605-609, 611, 612; and 614) were orally 
answered and supplementary .questions were asked on aU of them. Replies 
to the remaining questions (including Starred Questions Nos. 610 and 613) of 
which the questioners were absent. were laid on the Table. 

2. UDStarred QuestiODS 

Seventy Unstarred Questions (Nos. 1099-1168) we:e put down on the 
order paper. Original notices of Unstarred Questions Nos. 1102, 1103, 110~ 
Ull, 1130, 1152, 1160, 1162, 1164 and 1165 were receiwd in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. 214/32-2/60-JpubUshed in the Anda-
man and Nicobar Gazette dated the 26th O~~tober, 1960 con-
taining the Andaman and Nicobar Islands PrevE!ntion of Food 
Adulteration Rules, 1960, under sub-section (3) of SecMon 24 
of the Prevention of Food Adulteration Act, 1954. 

(2) A eopy of each of the following Orders, under sub-st>ction (6) 
of Section 3 of the Essential Commodities Act, 1955:-

(1) The Indian Maize (ProhibitiOD of use in Manufacture of Starch) 
Amendment Order, 1960 published in No~i1ication No. G.S.R. 
1364 dated the 18th November. 1960. 

(ii) The Madhya Pradesh Rice Procurement (Levy) Order, 1960 
published in Notification No. G.S.R. 1405 dated the 24th 
November, 1960. 

(iii) The Madhya Pradesh Rice (Movement ContrQ!) Amendment 
Order. 1960 published in Notification .No. G.S.R. 1406 d.ated 
the 24th November, 1960. 

(P_'l'.O. 
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(iv) The Inter-zonal Wheat Movement Control (,nu.rd Amendment) 
OrdE!l", 1960 published in Notification No. G.S.R. 1407 dated 
the 24th November, 1960. 

4 CaUIDr a*teDUon to matter of Uqeat Public Importance 

Shri Diwan Chand Sharma called: the attention of the Minister of Irri-
gation and POWE!I" to the accident to one of the Potential TransformE!l"s at 
Bhakra Dam on 13th November, 1960 resulting in the death of one work-
man and injuries to another. 

The Minister of Irrigation and Power made a statement in regard there-
to. 

5. Statement by Ml:alster of FiDaDee 

The Minister of Finance made a statement on the Indo-Pakistan Finan-
cial talks held at New Delhi from 13rd to 25th November, 1960. 

6. Statemem by Deputy MlDIster or ad Avtation 

The Deputy Minister of Civil Aviation laid on the Table a statement re-
garding Government's po!icy towards non-scheduled operators. 

7. GoveI'lUlleDt BUl-Paied 

The Companies (Amendment) Bin, 1959, as reported btl the 
Joint Committee 

Discussion on the motion that 'ilhe Bill, as amended, be passed moved on 
the 30th November, 1960, continued. 

The fol1owing Members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Hirendra Nath Mukerjee 
(3) Shri G. D. Somani 
(4) Shri Arun Chandu Guba 
(5) Pandit Krishna Chandra Sharma 
(6) Shri S. R. Damani 
(7) Shri Braj Raj Singh 
(8) Shri C. R .. Basappa 
(9) Sbri Ram.singh Bhai Varma 

(10) Shri Nareru:kabbai NathW&Di 
( 11) Sh.ri NityanandKsnungo 

The motion was adopted and 1Ihe Bill, as amended, W1l8 passed. 

8. GovenuDeut Bil1-Uaaer Cs ... , ...... 

The Preventive Detention. (ContinUAnce) Bill, 1960 

The motion for consideration of the Bill was moved: :by'Shri B. N. Datar. 

Two amendments for circulation of the Bill for the pw:poaeof eliciting 
opinion thereon, one by the 15th December, 1980 and the aihE!l" by the 20th 
December, 1960, were moved by Sbri Braj Raj Singh and 8hri S. M. 
Banerjee respectively. 



An amendment for reference of the am to a Select Comm.i:t.tee wu 
moved by Shri Braj Raj Singh. 

The following members took pat'!t in the debate:-
(1) Sbri Hirendra Nath Mukerjee 
(2) Shri Asoke K. Sen 
(3) Shri Asoka Mehta 
(4) Shri M. R. Masani 
(5) Shri Venketrao Sriniwasrao Naldurgker. 
(6) Shri K. R. Achar (Speech unfinished). 

The discussion was not concluded. 

9. Report of ~ Advlaurr ComIaIttee 

Shri Shivram Rango Bane presented the Fifty-eighth Report of tile 
Business Advisory Comtnittee. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd December, 1980.) 
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BULLETIN-PART I 
[Brief Record of Proceediqs) 

Fridatl. Decembet' 2, 1980/ AgrahatlClM 11, 1882 (SClU) 

No. _ 

1. Starred Q..uoaa 
Forty-five Starred QaesIioaB <"'OIl. 816--879) were put down Oft the onter 

PM*' -out of whidl elevea. were callecl. 0rigiDal notices 01. Starred Quee-
tiaDa No.s.l4O, '642, 860, 664, 688,874 and 876 were I'eceinci in Hindi. 

Ten Starred QuestiODB (Nos. 83~) were orally lUl8Wered .and 1UP-
pleJ;Dentary. questions w~ uked on all of ~ Replies to the remaininJ 
questions (including Starred Question No. 635 of w.~ the ~uest.ioner was 
absent) were laid on the Table. 

2. Ulllltaned QueatioDs 

EiJ'hty-four UnstalTedQuestions (Nos. 1188-1m2) were put down on 
the order paper. Original notices of Unstarred QU8!PtioasNoa. 1m, UTI, 
1196, 1197, 1205, 1212, 1218 to 1223, 1238, 1248 and 1249 were aa:eived. in 
Hindi. Replies to Unstarred Queati.ons were laid on the Table. 

3. AdJGuDmeDt M..uo. 

Tb.e~ker w1.tl:Weld lliJ coaeeat to 1heIXlOYini of .the foUowmg ad-
O jourmaent motiODS given notice of by tbe member~ shown .,.mat them:-

(i) Alleged failure of the Gov- Sbri Tridib Kumar Cbaudhuri. 
ernment to comply with 
the provisions of the Cons-
titution in respect of the 
Acquired Territories 
{Merger) Bin, '1960 and 
matter's ccmnected theM-
with. 

(U) Statements made by the Shri AtalBibari VI9~ee. 
Prime Minister and the 
Chief Minister of West 
Bengal .J'eIIl1'dine the 
transCer of Benlbari to 
PUls.tan. - iP.T.O. 



4. Papers laid. on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 1353 dated 1Ihe 19th November, 
1960, making certain amendments to the Minerals Conservation 
and Development Rules, 1958, under sub-section (1) of Section 
28 of the Mines and: Minerals (Regulation and Development) 
Act, 1957. 

(2) A copy of the Territorial Councila (Consultation with Union 
Public Service Commission) Rules, 1960 published in Notifica-
tion No. G.S.R. 1252 dated the 19th October, 1960, under sub-
section (3) of Section 54 of ihe Territorial Councils Act, 1956. 

(3) A copy of each of the following Notifications under sub-section 
(2) of Section 3 of the All India Services Act, 1951:-

*(a) G.S.R. 945 dated the 20th August, 1960 making certain amend-
ments to the All India Services (Death cum Retirement Bene-
fits) Rules, 1958. 

t(b) G.S.R. 946 dated the 20th A'!£USt, 1960. 
*(c) G.S.R. 980 dated the 27th August, 1960 making certain amend-

ments to Schedule III to the Indian 'Police Service (Pay) 
Rules, 19M. 

*(d) G.S.R. 981 dated the 27th August, 1960 making certain amend-
ments to Schedule III to the Indian Police Service (Pay) 
Rules, 1954. 

5. statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding the 
Government legislative and other business for the week commencing the 
5th December, 1960. 

6. Motion re: FIfty-elchtb Report of Business Aclvlsol'J Commlttee 

Shri Satya Narayan Sinha moved the following motion:-

"That this HOUSe agrees with the Fifty-eighth Report of the Business 
Advisory Committee presented to the House on the 1st Decem-
ber, 1960." 

The motion was adopted. 

7. Govel'DDlent BUI-under eonslclefttion 

The P1"eventi"e Detention (Ccmtinuance) Bin, 1960. 

Discussion on the motion for consideration of the Bill and the amend-
ments for cireulation of the Bill for the purpose of eliciting opinion thereon 
and for reference of the Bill to a Select .Committee, moved on the 1st 
December, 1960, continued. 

*The notiftcations were previously laid on the Table on the 6th Septem-
ber, 1960 and were re-laid under Rule 234(2) of the Rules of Procedure. 

tThe notification was previously laid on the Table on the 1st Septem-
ber, 1960 and was re-laid under Rule 234(2) of the Ru1es of Procedure. 1_ 



The following members took part in the debate: 
(1) Shri K. R. Aehar 
(2) Shri J. B. Kripalani 
(3)Shri Indulal Kanaiyalal Yajnik 
(4) Shri Prabhu Narain Singh 
(5) Shri Surendra Mahanty 
(6) Dr. M. S. Aney 
(7) Shri Raghubir Sabai 
(8) Shri Atal Bihari Vajpayee 
(9) Pandit Krishna Chandra Sbarma 

(10) Dr. A. Krishnaswami 
(11) Shri D. "A. Katti 
(12) Lala Achint Ram 
(13) Shri Naushir Bh~ha 
(14) Dr. Vijaya Ananda of Vizianagaram 

The discussion was not concluded. 

8. Motion re: Sevuty-thira RePOrt of Committee On Private Members' 
BIlls and Besollltlou 

Shri Jhulan Sinha moved the following motion:-

"That this House agrees with the Seventy-third Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 30th November, 1960." 

The motion was adopted. 

9. Private Members' Beeollltlon-Uader eoDIIlderatIoD 

Shri T. B. Vittal Rao concluded his speedh on the following Resolution 
moved by him. on the 18th November, 1960:-

"This House is of opinion that General Insurance should be nationa-
lised." . 

Two amendments were ruled out of order. 

One amendment was moved by Shri Tridib Kumar Chaudhurl 

The following members took part in the debate:-
(1) Shri S. C. Gupta 
{2) Shri Purushottamdas R. Patel 
(3) Shri Tridib Kumar Chaudhuri 
(4) Shri B. R. Bhagat 

Shri T. B. Vittal Rao replied to the debate. 

The amendment moved by Sbri Tridib Kumar Chaudhuri wu withdraW! 
by leave of the House. 

Voting on the Resolution was poatponed till Friday, the 16th December. 
1960. 

[P.T.O. 
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10. Statlemeat re: ChaDp ba Govel'llllllellt II1uIbleIB 
On behalf of the Minister of Parliamentary Affairs Shri B. R. Bbagat made 

a statement regarding a change in the Government business for the week 
commencing the 5th December, 1960, announced earlier during the day. 

11. PrIvate Members' BesolutioD-Under consideration 

Shri Bibhuti lI4ishra moved the following Resolution:-

"This House is of opinion that the new marking sysf;em of votmg tried 
as an experimentai measure during recent bye-elections to Lok 
Sabha and State Assemblies has not proved successful and 
hence it should not ·be adopted in future elections." 

Shri Bibhuti Mishra's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 5th December, 1960) 

1&11 
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WE 8ABRA 

BULLETIN-PART I 

[Brief Record at Proceedings] 

MOI'KflttI, December 5, 1960/AgrczhaJiana 14, 1882 (Salca) 

No. til 
1. 8tarred Questloas 

Thirty-nine Starred Questions (Nos. 680-'118) were put dOWR on the 
order paper out of which twenty-four were called. Original notices of 
Stan-ed Qu.estiona Nos. '100 and 799 were received in Hindi 

Seventeen Starred Questions (Nos. 680,681, 683-.886, 688, 690, 694-699, 
701-703) were orally answered and supplementary questions were asked 
on fifteen of them. Replies to the remaining questions (including Starred 
Questions Nos. 882, 88'1, 889, 891-693 and '700 of whim the questioners 
were abseat) were laid on the Table. 

2. UDStarred Questloaa 

Seventy-six Unstarred Questions (Nos. 1~1282, 1284-1328 and 1330) 
were put down on the order paper. Unstarred. Question Nos. 1283 and 1329 
were transferred to the list of questions for the 14th December, 1980. 
Original notices of Unstarred Questions Nos. 1286-1270 and 1288, were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. SIloa1 Notlee q1UlBtioD 
One Short Notice Question, regarding Modem Satgram Colliery addres· 

sed to the Minister of Labour and Employment was asked. It was orally 
answered and supplementary questions were also asked and answered there-
on. 

4. AlQoarDmeat MoUoD 
The Speaker witbh.eld his consent to tJbe moving of an adjournment 

motion given notice of by Sarvashri S. M. Banerjee 1014 V. P. Nayar regard-
ing propOsed retrenchment of workers in the Bhilai Steel Plant. 

5. Papen laid .. the Table 

'!'be fallowing papers were laid on the Table:-
(1) A copy of GovernmentReso1ution No. Cem-8(5)/80 dated the 

20th October, 1960 making a reference to the Tari1f Commis-
sion to review the fair ex-works prices payable to the cement 
producers. 

[P.T.O 
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(2) A copy of each of the following papers under sub-section (2) 
of Section Hi of the Tariff Commission Act, 1951:-

(i) Report (1960) of the Tariff Commission on the continuance of 
protection to the Sheet Glass Industry. 

(li) Government Resolution No. 14(l)-TR/60 dated the 23rd Novem-
ber, 1960. 

(iii) Statement explaining the reasons why a copy of each of the 
documents at (i) and (ii) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(iv) _ Report (1960) of the Tariff Commission on the continuance of 
protection to the Plywood and TeachestB Industry. 

(v) Government Resolution No. 28(1)-T.R./60 dated the 30th 
November, 1960. 

6. Messages from Bajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on ,the 1st December, 1960, Rajya Sabha 
had agreed without any amendment to the Employees' Provi-
dent FUnds (Amendment) Bill, 1960, passed by Lok Sabha on 
the 14th November, 1960. 

(ii) That at its sitting held on the 1st December, 1960, Rajya Sabha 
had passed the Repealing and Amending Bill, 1960. 

7. Bill passed by Bajya Sabba-lald OIl the Table 

Secretary laid on the Table the Repealing and Amending Bill, 1960, as 
passed by Rajya Sabha. 

8. President's assent to Bills 
Secretary laid on the Table the followiI\g Bills passed by the Houses of 

Parliament during the current session and assented to by the President 
since the last report made to the House on the 14th November, 1960:-

(1) The Indian Aircraft (Amendment) Bill, 1960. 

(2) The Indian Museum (Amendment) Bill, 1960. 

9. Report of Joint Committee 
Shri Mulchand Dube presented the-Report of the Joint Committee on the 

Motor Transport Workers Bill, 1960. 

10. Report of Select Committee 
Shri Mulchand Dube presented the Report of the Select Cominittee on 

the Preference Shares (Regulation of Dividends) Bill, 1960. 

11. Evidence on Blil-laid on the Table 
Shri Mulchand Dube laid on the Table Ii copy of the evidence given 

before the Joint Committee on the Motor Transport Workers Bill, 1960. 
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12. Statemeat bJ 1IIntst. 01 Beme Main 

The Minister of Home Mairs laid on the Table a statement on the inci-
dents that occurred on the 24th November, 1960 near Gurdwara Rakabpnj 
in New Delhi. 

] S. Statement by PrIme MlDWer 

The Prime Minister made a statement 011 the d:iacussiOO8 between the 
Central Government and Government of West Benaal regardlne transfer 
of Berubari to Pakistan. 

14. Govel'lUDeDt BilI-paIl8ed 

The PTetlmtive Detention (Continuance) Bill, 1980. 
Discussion on the motion for consideration of the Bill and the amend-

ments for circulation of the Bill for the purpose of eliciting opinion thereon 
and for reference of the Bill to a Select Committee, moved on the lit 
December, 1960, continued. 

Shri Govind Ballabh Pant replied to the debate. 

All the amendments moved on the 1st December, 1980, were neptived. 

On the motion for consideration the House divided, Ayes 172; Noes '1. 
The motion for consideration was accordingly adopted and clause-by-cJ.aua 
consideration was taken up. 

Clause 2 was adopted. 

Clause I, the Enactin, Formula and the Lon, Title were also adopted. 

The motion that the Bill be passed was moved by Shri Govind Bal1abh 
Pant. 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shri S. C. Gupta 
(3) Shri Govind Ballabh Pant 

On the motion the House divided, Ayes 165; Noes 38. The motion was 
accordingly adopted and the Bill was passed. 

15. SappiemeDtary Demand for Graat (BaIlwus) for 1 ...... 1 
Discussion on the Supplementary Demand for Grant in respect of the 

Budget (Railways) for 1960-81 commenced. 
Two cut motions on the Demand were moved and withdrawn by leave 

of the House. 
The fol1owing Demand was voted in full:-

Number of 
Demand 

Name of Demand 

Miecellaneous Bxpenditure 

Amount of 
Supplemeatary oem.s 

[P.T.O. 



16. Govel'lllDflat Resola.tion-UJMIer .. · .... lI'etatiIIl 

Sbri Jagjivan Bam moved the following Beaolution:-
''!bat this -House approves the recdmmendations contained in the re-

port of the Committee appointed to review the Tate of divi-
dend which is at present payable .by the Banway Undertaking 
to General Revenues as well as other ancillary matters in con-
nection with the Railway, Finance uw-a..w the General Finance 
which was presented to Parliament on 30th November, 1960." 

One substitute motion was moved by Shri Naushir Bharucha. His 
speech was not concluded. 

(Lot Sabha adjourned tin 11 A.M. on Tuesday, the Mh December, 1960.) 

II.N.KAUL, 
Secretary. 

IIIIJ 
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LOB: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesdall, December 6, 1960/Agrah4l1ana 15, 1882 (Saka) 

No. 452 
1. Starred. Que&tlGas 

Twenty-five Starred Questions (Nos. 719-743) were put down on the 
order paper out of which fourteen were called. Original notices of Starred 
Questions Nos. 720, 730, 736 and 739 were received in Hindi. 

Twelve Starred Questions. (Nos. 719, 720, 722-728, 730-732 were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Stan-ed Questions Nos. 721 and 729 
of which the questioners were absent) were laid on the Table. 

2. Uusta.rred. Quest1_ 

Seventy-five Unstarred Questions (Nos. 1331-1405) were put down. on 
the order paper. Original notices of Unstarred Questions Nos. 1349, 1363 
and 1364 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Papers 1aJd OIl the Table 
The following papers were laid on the Table:-

(1) A copy of the Shipping Development Fund Committee (General) 
Amendment Rules, 1960, published in Notification No. G.S.& 
1267 dated the 29th October, 1960, under sub-section (3) of 

. Section 458 of the Merchant Shipping Act, 1958. 
(2) A copy of the Report of the Committee on F'lSheries Education. 

4. Govenunent ~ 
(1) The Appropriation (Railways) No.5 Bill, 1960. 
(2) The Maternity Benefit Bill, 1960. 

5. GoverameDt Besolutlaa.--adoptell 

Discussion on the following Resolution and the substitute motion there-
to, moved on the 5th December, 1960, continued:-

"That this House approves the recommendations contained in the 
Report of the Committee appointed to review the rate of divi-
dend which is at present payable by the Railway Undertakinc 
to General Revenues as well as other ancillary matters in con-
nection with the Railway Finance vis-a-w the General Finance 
which was presented to Parliament on 30th November, 1960." 

[p.T.O. 
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The following members took part in the debate:-. 
(1) Shri Naushir Bharucha 
(2) Shri V. P. Nayar 
(3) Shri K. R. Achar 
(4) Shri Aurobindo GhosaI 
(5) Shri Sinhasan Singh 
(6) Pandit Munishwar Dutt Upadhyay 
(7) Shri Rajendra Singh 
(8) Shri Braj Raj Singh, 
(9) Shri Diwan Chand Sharma 

(10) Shri C. R. Narasimhan 
(11) Shri Harish Chandra Mathur 
(12) Shri N. R. M. Swamy 
(13) Seth AchaI Singh 
(14) Shri K. T. K. Tangamani 
(15) Shri Radhelal Vyas 

Shri Jagjivan Ram replied to the debate. 

The substitute motion moved by Shri Naushir Bharucha on the 5th 
December, 1960, was negatived. 

The Resolution was adapted. 

6. Supplementary Demands fDr Grants (General) for 1960-61 

,Discussion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1960-61 commenced. 

Twenty cut motions-of which five were on Demand No. 106, one on 
Demand No. 125 and seven-each on Demands Nos. 129 and 1M-were 
moved. 

The discussion was not concluded. 

7. HaIf-an-boar dI8en_Oll OIl maften arJsIac oat 01 a.D8W'er to questiOn 

Shri Braj Raj Singh ,raised a half-an-hour discussion on points arising 
out 01. the anSwer given on the 28th November, 1960 to Starred Question 
No. 518 regarding fixation of minimum prices of various agricultural c:om-
modities. 

Shri S. K. PatH replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th December, 1960.) 
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LOI[ SABRA 

BJJLLE'l'IN-PART I 

[Brief Record of Proceedings] 

WedMldav, Deeember '1, 1980IAgrczhq4M li8, 1882<SaJca)-

Me. US 
1. Starred: -~ 

Thirty-five Starred Questions (Nos. 744-788) were PIU dGWn on the order 
paper out of which nine were called. Original notices of Starred Questions_ 
NOlL 751, 768, 773 and 778 were recejved in Hindi 

Eight Starred Questions (Nos. 744 to 74.7, 749 to 752) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions (including Starred Questions No. 748 of which the 
-questioner was absent) were laid on the Table. 

2. UDlltarred QIU!I!ICloas-

Ninety-one Unstarred Questions (Nos. 1408 to 1496) wen put down on the 
order paper~ Original notices of Unstarred Questions Nos. 1401, 1428, leI, 
1452, 1456 to 1458, 1480, 1483 to 1485 and 1489 were received in HindI. 
Replies to Unstarred QuestiQD$ were laid on the Table. 

3. CaUlaa' aUeDtIoo to Matter 01 UrpDt Pablle Importaace 

Shri S. M. Banerjee called the attention of the Prime MiDister to the- re-
ported raid by armed Pakistanis iDto the Indian villace Bhairabnagar neer 
Silchar resultine' in the death of a girl and injuries to three other. 

The Prime Minister promised to make a statement on a later date after 
ascertaining the facts. 

4. Papers Ia1d _ tbe -Table 

The following papers were laid On the Table:-
(1) A copy of the Post Office Savings Certificates (First AmeDd· 

ment) Rules, 1960 published in Notification No. G.S.R. 1182 
dated the 1st October, 1960, under sub-section (3) at Section 12 
of the Government Savings Certificates Act, 1959. 

(2) A copy of the Oil and Natural Gas COmmission Rules, 1960 
published in Notification No. G.s.B. 1311 dated the 5th Novem-
ber, 1960, under sub-section (3) of Section 31 of the Oil and 
Natural Gas Commission, Act, 1911. 

[P;'1'.O. 



(3) A copy of ·the Mineral Concession Rules, 1960 published in 
Notification No. G.S.R. 1398 dated the 26th November, 1960 
under sub-section (I) of Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(4) A copy of each of the folloy.ring papers:-

(i) Notification No. G.S.R. 1375 dated: the 26th November, 1960 
making certain further amendment to the Customs and Cen-
tral Excise Duties Export _Drawback (General) Rules, 1960, 
under sub-section (4) of Section 43B of the Sea Customs 
Act, 1878 and Section 38 of the Central Excises and Salt Act, 
1944. 

(iil . Notification No. G.S.R. ~377 dated the 26th November, 1960 
under sub-section (4) of Section 43B of the Sea Customs Act, 
187·8. 

(iii) Notiftcation No. G.S.Rr. '1381 dated the 26th November, 1960 
making certain further amendment to the Central Excise 
Rules, 1944, under Section 38 of the Central Excises and Salt 

Act, 1944. 

(iv) List of concerns, who on reference to Government have been 
informed during the year 1959-60, that the concessions under 
Section 56A of the Indian Income-tax Act would be available 
in respect of the dividends distributed by ·them to their com-
pany shareholders. 

5. CalIiDg AtteDtIoD. to Matter or Urgent PubUc Importance 

Shri Braj Raj Singh called the attention of the Minister of Steel. Mines 
and Fuel to the reported decision or the Government regarding permission 
to private sector to set up pig iron plants up to one lakh tons capacity. 

The Minister of Steel, Mines and Fuel made a statement in regard 
therete. . 

.8. StatemeDt by MlDlster of Education 

The Miniltter of Education made a statement correcting the reply given 
on the 9th September, 1960 to a Supplementary by Shri Raghunath Singh on 
Starred Question No. 1230 regarding. Sa~skrit Commission. 

7. Government BiJl-passed 
The Appropriation (Railways) No.5 BiU, 1980 

The motion for consideration of the Bill was moved-by Shrl Jagjivan 
Ram. 

The motion for consideration 'flaB adopted and clause-by-clause conai-
deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

'nle motion that the Bill be passed WaB moved by.Shri Jagjivan Ram. 

The motion was adopted and the Bill was passed. 
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8. 8QpJ .......... 'Py Demaada for Gnats.,(Geaenl) •• 1 ...... 
Discussion on the Supplementary DemandS for Grant. in respect of the 

Budget (General) for 1960-61 concluded. 

Seven cut motionl!l--Ol which one each was on Demantb Nos. 108 and 121, 
two on Demand No. 129 and three on Demand No. 134-moved on the 6th 
December, 1960 were withdrawn by leave of the House. 

Six cut motions, three each on Demands Nos. lOG and 134, moved on the 
6th December, 1960, were negatived. 

All the other cut motions moved on the 6th December, 1980, were not put 
to the vote of the House and hence deemed to be negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 
Name of Demand 

Amount of 
Supplementary 

Demand 

EXPENDITURE MET FROM CAPITAL 
AND DISBURSEMENT OF LOANS 
AND ADVANCES 
iMINISTRY OF COMMERCE 

ND INDUSTRy) 
106 Capital Outlay of the Ministry of Commerce and 

Industry. 
(MINISTRY OF IRRIGATION AND POWER) 

125 Other Capital Outlay of the Ministry of Irrigation 
and Power. 

(MINISTRY OF STEEL, MINES AND Fum..) 

129 Capital Outlay of the Ministry of Steel, Mines 
and. Fuel. 

(MINISTRY OF TRANSPORT AND 
COMMUNICATIONS) 

134 Other Capital Outlay of the Ministry of 
Transport and Communications. 

9. ltIotioa Be: prodDetioD. distribdGD IUId aport of 8qu 

Shri Rajendra Singh moved the following motion:-

Rs 

15,00,000 

8,27~7,ooo 

6,50,00,000 

2,98,80,000 

"That this House takes note of the present position in regard to pro· 
duction, distribution and export of augar." 

One amendment was moved by Shri Braj Raj Singh. 

The following members took part in the debate:-
(1) Shri Braj Raj Singh 
(2) Shri H. C. Beda 

lUO 
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(3) PanditMunishwll!'Dutt ~Yay ... 
(4) .Sbri S. M. Banerjee 
(5) Shri Ranbir Singh Chaudhuri 
(6) Shri Bishwa Nath Roy 
(7) Shri Chintamani Panigrahi 
(8) Shrimati Ila Palchoudhuri 
(9) Shri S. K. Patil 

Shri Rajendra Singh replied to the debate. 

The amendment moved by Shri Braj Raj Singh was negatived. 

The motion was adopted. 

10. Balf-an-hoar Discua!rioD on matters arIsiq out eI aDIIWer .. qUl!JtHa 

Shri Hirendra Nath Mukerjee. raised.& half-an-hour discussion on points 
arising out of·the answer given on the 16th November, 1960 to Starred Ques-
tion No. 137 regarding P.L. 480 Funds for West Bengal. 

Shri B. R. Bhagat replied. to1lie debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th December, 1960). 
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LOK SABRA 

BULLETIN-PART J 
[Briel Record -of Proceedings] 

Thuf'sday. December 8, 1980IAgrahClY4na 17, 1882 (S4k4) 

No.," 

1. S'Carftd QuestIaDs 
Tw-,enty-six Starred QIlestion$ (Nos. 77&-804-) were put down on the 

order paper out of which fourteen were called. Original notice of Starred 
Question No. 781 was received in Hindi. 

Eleven Starred Questions (Nos. 779-782, 784, 785, m and 789-792) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 783, 786 and 788 of which the questionen were abient) were laid on 
the Table. 

I. Uastarred QuestImIa 
Sixty-two Unstarred Questions (N~. 1497-1558) were put down On the 

order paper. Original notices of Unst&rred Questions Nos. 1519. 1523. 15M, 
1532, 1535, 1550, 1551, 1553 and 1558 Weft reeeived in Jlindi. IkIplies 
to Unstarred QuestiOM were laid on tlle Table. 

I. Papera I.td on the Table 

A copy of each of the following papers was laid On the 'faIbJe-:-
(1) Report (lQ60) of f!be. Central Wage Boarcltor Sugar Industry. 
(2) GOvernment Resolution No. WB-3 (12) !59, dated the Mh Decem-

ber, 1980 settihg up a Central Wage Board for the Tea Plan-
tations Industry. 

C. M-a- from BaJ7a s.ltlla 
Secretary reported two messages from Rajya Sabha that at Its sitting· 

held on the 6th December, 18. Rajya Sabba bad agreed without any 
amendment to the following Bil1s:-

(1) The Bilaspur Commercial Corporation (Repeal) Bill, 1980, passed 
by Lok Sabha on the 14th November, 1960. 

(I) The Mahendra Partab Singh mstates (Repeal) Bill, liMO, peaed 
by look. -s.bba ·en the 21M. No.-nber. 1860. 

(P.T.O. 



s. CalIIDc A.tteDtlon to Matter of Urgent PubUe ImportaDee 

Shri Raghunath Singh called the attention of the Prime Minister to 
India's disapproval of recognising the decision of South Africa to become a 
republic in the Commonwealth on the basis of a split white minority vote. 

The Prime Minister made a statement in regard thereto. 

6. Government Bill-Introduced 

The Appropriation (No.5) Bill, 1960. 

7. Govemment Bill-Under eonslderat1on 

The Forward ContTacts (Regulation) Amendment Bill, 1960 

The motion for consideration of tihe Bill was moved by Shri Nityanand 
Kanungo. 

An amendment for circulation of the Bill for the p\zrpose of eliciting 
opinion t.h.ereon by the 31st January, 1961 was moved 'by Shrd V. P. Nayar. 

The following members took part in the debate:-

(1) ahri V. P. Nayat 

(2) Shri Arun Chandra Guha 

(3) Shri Naushir Bharucha 

(4) Shri RadheShyam Ramkumar Morarka 

(5) Shri K. K. Warior 

(6) Shri N. R. M. Swamy 

('1) Shri B. C. Beda (Speech u~ni8hed) 

The discussion was not concluded. 

8. GoverlllDeDt BUl-PlUII!Iec1 

The Indian Post OtJice (Amendment) Bill, 1960 

The motion for consideration of the Bill was moved by Dr. P. 
Subbarayan. 

Shrt T. B. Vittal Raotook part in the debate. 

Dr. P. Subbarayan replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clause 2 was adopted. 

Clause I, the En.;urting Formula and the Long Title were also adopted. 

The motion that the' Bill be passed was moved by Dr. P. Subbarayan. 

The motion was adopted and the Bill was passed . 

.. -'1523- _ 



9. Motlall Ie: spoI'ta Ia IDdIa 

Shri Hirendra Nath Mukerjee moved the following motion:-

"That the present situation of sports in India, with special reference 
to our loss of Olympic supremacy in hockey, be taken into 
consideration. " 

The following members took part in the debate:-

(1) Dr. P. Subbarayan 
(2) Shrimati IIa PaJchoudhuri 
(3) Sbri Jaipal Singh 
(4) Shri C. R. Pattabhi Raman 
(5) Shri Bhakt Darshan 
(6) Shri Hem Barua 
(7) Shri A. M. Tariq 
(8) Shri Indrajit Gupta 
(9) Shri Jagdish Awasthi 

(10) Dr. K. L Shrimali 
8hr! Hirendra Nath Mukerjee replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday the 9th December, 1980.) 
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LOK SABRA 

BULt.ETIN-PAR',f I 
[Brief Record of Proceeciings] 

Friday, Decembe1' 9, 1000/ AQ2'GhcllIcz214 18. 1882· (SCZ~) 

No. 455 

1. Starred Questlous 

Twenty-five 5tllrred Que3tions (Nos. 805-829) were put down on the 
order paper out of which fifteen were called Ofiginal nQUoef 01 Starred 
Questions NoS. 807 and 826 were received in HUtdi. 

Twelve Starred Questions (Nos. 805-807, ~11, 813-815 and 817-
819) were orally answered and supplementary q\lestions 'Were asked on 
eleven of them. Replies to the remaining quwtions (u.cluding Starred 
Questions Nos. ·808, 812 and 816 o! wbich the questioners "re absent) were 
laid on the Table. 

2. UDStarred Qa.tloDs 

Sixty-two UDStarred Qu~tion. (Nos. 15B9-1f1lO) were ·Put doWn GIll the 
order paper. Original notklel of Unstarred Queetions Nos. 1578, 1889, lHO 
and 1598 were received in Hindi. Replies to Unstarred Question. w .. e laid 
on the Table. 

3. Short Notiee Question 

One Short Notice Question, regarding Vacation of Lon:gju addreued to 
the Prime Minister was aslted. It wu orally anawe7;'ed: ano ,ypplementarY 
questions were also asked and answered thereon. 

4. AdjoUl'DlDellt motion 

The Speaker withheld his consent to tihe moving of an adjournment 
motion given notice of by Shri lndrajit Gupta regarding the emergent situ· 
ation confronting. the IJUlian contipgent in ConCO· 
5 .. Papers laid OD ~ Table 

The following papers were laid on the Table:-
(1) A. copy of each of the followPlg statements .~ the action 

taken by the Government on various ass~ances. Prou;u-es and 
undertakings given by the Ministers d~ the V81'1OWI sea-
sions of Second Lok Sabha:- . 

(i) Supplementary' Statecneftt Eleventh Seeeion. 1860. 
No.m. 
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(ii) Supplementary Statement Tenth Session, 1960. 
No. VIn. 

(iii) Supplementary Statement Ninth Session, 1959. 
No. XI. 

(iv) Supplementary Statement Eighth Session, 1959. 
No.xm. 

(v) Supplementary Statement Seventh Session, 1959. 
No. XX. 

(vi) Supplementary Statement Fifth Session, 1958. 
No. xxn. 

(2) A copy of the Inter-State Transport Commission Rules, 1960 
published in Notification No. S.O. 286 dated the 30th January, 
1960, under sub-section (3) of Section 133 of the Motor Vehi-
cles Act, 1939. 

(3) A copy of each of the following orders under sub-section (6) 
of Section 3 of the Essential Commodities Act, 1955:-

(i) The Rice (Punjab) Second Price Control (Second Amendment) 
Order, 1960 published in Noti1lcation No. G.S.R. 1409 dated 
the 26th November, 1960. 

(ii) The Rice (Eastern Zone) Movement Control (Third Amendment) 
Ord,er, 1960 published in Notification No. G.S.R. 1410 dated 
1he 26th November, 1960. 

8. CaWq Attention to Matter of Ur~eDt PubUe Imporianee 

Shri Surendra Mahanty called the attention of the Minister of Commerce 
and Industry to the Indo-Pakistan. trade talks held recently at Karachi. 

The Deputy Minister of Commerce and Industry laid on the Table a 
statement in regard thereto. 

7. Statement re: Govenunea.t B1IsiDess 

The Minister of Parliamentary Affairs made a statement regarding the 
Government legislative and other business for the week commencing the 12th 
December, 1960. 

8. ~ BUls-P8Sllled 

(i) The Appropriaticm (No.5) Bilt, 1960 

The motion for consideration of the Bill was moved by Shri B. Gopala 
Re4di. 

The motiOn far consideration was adopted and clause~by-elause considera-
tion was ,taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enaoting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. Gopala Reddi . 

. The motion was ad<Ipted and the BiU was passed. 
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(li) The Forward Contracts (Regulation) Amendment Bill, 1960. 

Discussion on the motion for consid~tion of "the Bill and the am d-
ment for circulation of the Bill for the purpose of eliciting opinion ther:n 
moved on tihe 8th December, 1960, continued. ' 

The following members took part in the debate:-

(1) Slui. H. C. Hetia 

(2) Shri Ajit Prasad Jain 

(3) Shri Vinayak Rao K. Koratkar 

(4) Pandit Munishwar Dutt Upadhyay 

(5) Shri Ghanshyamlal Oza 

(6) Shri Narendrabhai Nathwani 

Shri Nityanand Kanungo replied to the debate. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 31st January, 1961, moved by Shri V. P. Nayar on 
the 8th December, 1960, was negatived. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 to 12, 15, 16 and 18 to 22 were adopted, 

New clause 20A was also adopted. 

Clauses 13, 14 and 17 were adopted as amended. 

Clause 1, the Enacting Formula and the Long Title were also a~ted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Nityanand Kanungo. 

The motion was adopted and the Bill, as amended, was passed. 

9. IDUmation rer arrest of Member 

The Deputy Speaker informed Lok Sabha that the Speaker had receiv-
ed a letter dated the 5th December, 1960 from the Addi1lional District Magis-
trate, 24.Parganas, intimating that Shri Kansari Halder had been re-com-
mitted to the Alipore Central Jail on the 5th December, 1960. 

10. Private Member's BW-introdaeed 

The Delhi Rent Control (Amendment) Bill, 1960 (Amendment of section 
14) by Shri K. T. K. Tangamani. 

11. Private Member's Bi1J--oepUved 

The Abolition at Employment at Casual Labour Bill, 1958, by Shri Aura-
bindo Ghosat 

Discussion on the motion for consideration of the Bill moved by 
Shri Aurobindo Ghosal on the 25th November, 1960, continued. 

[P.T.O. 
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The following members took part in the debate:-

(1) Shri K. K. Warior 
(2) 'Shri Diwan Chand Sharma 
(3) Shri M. Elias 
(4) Sbri N. R. Ghosh 
(5) Shri Chintamani Panigrahi. 
(6) Shri Kashi Nath Pandey 
('1) Shri Abid Ali 

Shri Aurobindo Ghosal replied to the debate. 

The motion for consideration was negativE'd 

12. Private Member's BUI-motion for cireulation-under CODSideratioD 

I The Indian Institute of Archaeolo(11l Bill, 1960 by Shri C. R. Narasimhan. 

The motion for circulation of the Bill for the pur,pose of eliciting opinion 
thereon by 'the 30th April, 1961 was moved by Shri C. R. Narasimhan. 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri Diwan Chand Sharma 
(3) Shrimati lla Palchoudhuri 
(4) Dr. M. S. An~ 
(5) Shri K. K. Warior 
(6) Dr. Mono Mohon Das (Speech unjiniBhed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 12th December, 1960.) 

1528 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, December 12, 1960/AgrMayana 21, 1882 (SaM) 

No. t58 
1. Starred QuesUoDS 

Thirty-six Starred Questions (Nos. 830-865) were put down on the 
order paper out of which twelve were called. Original notices of Stan'ed 
Questions Nos. 834, 856, and 859 were received in Hindi. 

Ten Starred Questions (Nos: 830-836, 838, 840 and 841) were orally 
answered and supplementary questions weI'e asked on all of them. Replies 
to the remaining questions (including Starred Questions Nos. 837 aDd 839 
of which the questioners were absent) were laid on the Table. 

2. UDStarred QuestiODS 
Eighty Unstarred Questions (Nos. 1621-1700) were put down on the 

ordet" paper. Original notices of Unstarred Questions Nos. 1845, 1648, 1649, 
1652, 1661-1663, 1670, 1678-1684 and 1688 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Oldtuarr BefereDCe 
The Speaker made a reference to the passing away of Shri C. C. Biswas 

who was a member of the formet" Central Legislative Assembly and the 
Provisional Parliament. 

Thereafter members stood in silence for a short while as a mark of respect 

4. Paper laid ou the Table 
A copy of the Report of the Life Insurance Corporation of India for the 

year ended 31st December, 1959 along with the Audited Accounts, was laid 
on the Table under Section 29 of the Life Insurance Corporation Act, 1956. 

5. Report of Committee of PrIvileges 

Sardar Hukam Singh presented the Eleventh Report of the Committee 
of Privileges. 

6. Report or Public AecoImts Commltee 
Shri Upendranath Barman presented the Thirty-second Report of the 

Public Accounts Committee (1960-61) on the Excesses over Voted Grants 
and Charged Appropriations disclosed in the Appropriations Accounts (Civil), 
1958-59 .. 

[1'.7'.0 
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'1. CaIliDg A.ttentlon to MaUer of UrgeDt Public ImportaDee 

8hri 8. M. Banerjee called the attention of th~ Minister of Finance to 
the appointment of Shri A. K. Chanda, former Comptroller and Auditor-
General as Chairman, Finance Commission. 

The Minister of Finance made a statement in regard thereto. 

8. Statement by MiDister of E4tu:atioa. 

The Minister of Education made a statement COlTecting lIhe reply given 
on the 21st November, 1960 to a supplementary by Dr. Vijaya Ananda on 
Starred Question No. 269 regarding Thdiiln Team in Rome Olympics. 

9. Statements by Prime Mbdster 

(i) The Prime Minister made a statement on the situation in the Congo. 

(ii) The Prime MiDlister also made a statement l"egarding the raid by 
armed Pakistanis into the Indian vii-age Bhairabnqar. near 8iJcllar. 

10. Mol1OD for eleetita, to eo..iUee 

Dr. Mono Mohon Das moved the following motion:-

"That the. members. of Lok.Sabba. do proceed to elect, in such manner 
as the Speaker may direct, one member from among themselves 
to serve as a member of the Council of the Indian Institute of 
Science, Bangalore, with effect from the 1st January, 1961, 
under the pmvisions... of clause. 14;(v) of the Seheme far' the 
Administration and Management of' the properties and funds of 
the Indian lnatitute; of. Science, Bangalore, read with· regulations 
2.1 and 2.1.1 of the Regulations of- the said· Institute." 

The motion was adopted. 

(i) The Railway Passenger Fares (Amendment) Bill, 1960. 

"J.'be motion for consideration of the Bill was moved by Shri B. R. Bhagat. 

The following members took part in the debate:-

(1, Shri K. T: K; 'l'angamani 
(2,) Shri Bamji V.erma 

Shri B. R. Bhagat replied to the debate. 

The- motion for cmuideration was adopted and clause-by-clause considera-
tion was taken up. 

Clause 2 was adopted. 

Clause I, the Bhaeting Formula and. the Long Title were also. adopted.. 

The motion that the. Bill be. passed Was moved by Shri B. R. Bbapt. 

The motion was adopted and the Bill was passed. 
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(ii) The Tripum Ezcise Law (Repeal) Bill, 1960. 

The motion for consideration of the Bill was moved by Shri B. R. Bhagat. 

Shri Dasaratha Deb took part in the debate. 

Shri B. R. Hlagat replied to ihe debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion wu taken up. 

Clauses 2 and 3 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill ·be passed was moved by Sbri B. R. Bhagat. 

The motion was adopted and the Bill was passed. 

12. GoVemDleDt BlU--ander COIUIlderatiOD 

The PTevention of C1"Uelty to Animals Bin, 1960. CI8 paued by Rawa S-aoM. 
The motion for considenltion of the Bill, as passed by Rajya Sabha, was 

moved by Shri S. K. Patil 

'!be following members took part in the debate:-

(1) Shri Amjad Ali 
(2) Shri Shraddhakar Supakar 
(3) Shri Diwan Chand Sharma 
(4) Seth Govind Das 
(5) Sbri C. R. Pattabhi Raman 
(6) Shri J. M. Mohamed Imam 
(7) Shri Prakash Vir Shastri 
(8) Dr. G. S. Melkote 
(9) Shri Tekur Subrahmanyam 

(10) Shri K. K. Warior 
(11) Shri Jaipal Singh 
(12) Shri T. Ganapathy 
(13) Shrimati Subbadra Joshi 
(14) Shri c. R. Narasimhan 

The discussion was not concluded. 

13. Report or ~ Advisory Committee 

Shri H. Siddananjappa presented the Fifty-ninth Report of the Buainea 
Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 13th December, 1960.) 
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LOKSABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuelday. December 13. 1960/Agrahallana 22, 1882 (Salea) 

No.," 
1. Oath or AJIInDaUon 

Shri Patil, Tukaram Shankar made and subscribed the oath in English 
and took his seat in the House. 

2. S~ Qu~ 
Twenty-six Starred Questions (Nos. 868--891) were put down on the 

onier paper out of which fourteen were called. 

Twelve Starred Questions (Nes. 868--870, 872-B74, 878-878 and 886) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questiona 
Nos. 871 and 875 of which the questioners were absent) were laid on the 
Table. 

3. UDStarred Questiou 
Seventy-two Unstarred Questions (Nos. 1701-1772) were put down on 

the order paper. Original notices of Unstarred Questions Nos. 1724, 1728, 
1729, 1734, 1735, 1747, 1751, 1752 and 1763 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

4. Papen laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Review Oftlcer on Dadra and Nagar 
Haveli. 

(2) A copy of Notification No. G.S.R. 1433 dated the 3rd December, 
1960 under sub-section (3) of Section 637 of the Companies Act, 
1956. 

(3) A copy of each of the following papers under sub-section (2) 
of Section 16 of the Tariff Commission Act, 1951:-

(i) Report (1960) of the Tarift Commission on the continuance of 
protection to the Ball Bearings Industry. 
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(ll) Government Resolution No. 18(6)-T.R./60 dated: the 8th Decem-
ber, 1960. 

(iii) Report (1960) of the Tarift Commission on the continuance of 
protection to the Power and Distribution Transformers Indus-
try. 

(iv) Government Resolution No. ll(l)-T.R./60 dated the 9th Decem-
ber, 1960. 

(v) Statement eXJ)laining the reasons why a copy of each of the 
documents at (iii) and (iv) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(vi) Report (1960) of the Tarilf Commission on the continuance of 
protection to the Aluminium Industry. 

(vii) Government Resolution No. '3(3)-T.R./60 dated the 10th Decem-
ber, 1960. 

(viii) Report (1960) of the Tarift C0mmissi9non the con!binuauce of 
protection to tbeIndustry Manufacturing Bare Copper QQn~ 
ductors, A.C.S.R. (Aluminium Conductor Steel Reinfol~ed) 
and A.A.C. (All Aluminium Conductor). 

(ix) Governmeat Resoluticm No. 8(1)-T.R.{168 dated '!he lOtb JJecem-
ber, 1960. 

(x) Repoot (1960) of the Tarift CommissiOR :em the cont.i!marlc:e of 
protection to the Cotton T.extile Machinery (Spinning Ring 
Frames. Spindles, Spmning Ringa.Fluted Bollersand Amo-
matic Looms) Industry. 

(xi) Government Resolution No. 18(7)-T.R./60 dated the lOth Decem-
ber, 1960. 

(xii) Report (1960) of the Tariff Commission On the continuance of 
protectiOft to tlle Bicycle Industry. 

(xlii) Government'Resolutioo No. 7(2)-T.R./60 dated the lOth Decrem-
ber, 1960. 

(4) A copy of each of the following Notifications:-

(i) G.S.R. 1274 dated the 29th October, 1960 issued under clause (b) 
of sub-section (1) of Section 1 of the Employees' Provident 
Funds Act., ,UJ52. . 

(ii) G.S.R. 1443 dated the 3rd December, 1960 under sub-section (2) 
of Section 4 cd the imployees' ProvidentFtmds Ad, 1952. 

(Hi, 'G.s.n. 1444 'dated tbe3rd December, 1960 making certain fur-
ther amendment to the Employees' Provident Funds Scheme, 
1952,under .sub-section (2) of Section 7 of the .Enq.loyees' 
Provident Funds Acl, ·1852. 

(5~ A oopy of 'the '$tsnc1a:rds fiI. Wceig)lts gnd l.teasures (Ccmversion to 
Standard We.ght&) ;Bules, 1910 'pUblished in Notification No. 
S.O. 2760 dated the 19th November, 1960, Wlder sub-section (3) 
of Section 17 of the Stanciards of Weights and Measures Act, 
1956. 
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5. Messares from. Rajp Sabha 

Secretary :reported. jjbe. follow.i.Dg meuages from Rajy.a Sabba:-
(i) (a) That at its sitting held. on the 30th November, 1960, Rajya 

Sabha had agreed to the amendments made by Lok Sabha 
in the .D&wt:y Pr.cihibition Bill, 1959, on the 2.3rd. FebnJary, 
1960. 

(b) That at the same sitting Rajya Sabha had insisted on the 
amendments made 'by it on the I1Jtb December, 1959 in the 
said Bill to which Lok SaIbha had disai:reed: on the 23rd 
February, 1960. 

(ii) That at its sitting held on the 8. Deoember, UIIU, Bajya Babha 
had passed the Children Bill, 19GO 

6. Bill as returned by Bqya Sab~Jaid on the Table 

Secretary laid on the Table the Dowry Prohibition Bill, 1960, as return-
ed by Rajya Sa'bba. 

7. Bill pused by Rajy. Sabba-lald on the Table 

Secretary laid on the Table the Children Bill, 1960, as paued .by Bajya 
Sabha. 

8. Calling Attention to Matter of Urreat Public Importaace 

Shri S. M. Banetiee called. the attention of the Ministerfll.· Commerce 
and Industry to the difficulties faced by the Woollen Kills islNorthem India 
as a sequel to Government Order under the Woollen Textile (Production 
and Distribution Control) Order, 1960. 

The Minister -of Inclustry made a statement in regard thereto. 

9. Motion re: Fifty-nintb Report of BuSiD.eSs AdvlBory COJDDdUee 

Shri Satya Narayan Sinha moved the fo!lowing motion>-
"That this House agrees with the Fifty-ninth Report of the Business 

Advisory Committee presented to the House on the 1211h 
December, 1960." 

The motion was adopted. 

10. Govenun.ent Bill-passed 

The Prevention of Cn&eUy to Animals 81"'11, 1960, III! palISed 'by Ra;Y4S4bha, 

Discussion on the motion for considenltien of the Bill,_'fJ8SRd by 
Rajya Sabha, moved on the 12th December, 1960, continued. 

Shri S. K. Patil replied to bhe debate. 
The motion for consideration was adopted and clause-.by-clauae consider-

atioa 'was ~en up. 
Clauses 2 to 41 were adopted. 
ClaUIIe 1, tbe Enaoting Fonnula and the Long Title were also adopted. 
'Ebemotion that the Bill be passed was moVed by Shri S. K. PatiJ. 
Shri Amjad AU spoke on the motion. 
The motion was adopted and ,the Bill was passed. 

[P.T.O. 
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11. Govel'lUlleD.t Bill-UDder CODSideratieo 

The Industrial Employment (Standing Orders) Amendment Bill, 1960. 

'lhe motion for consideration of the Bill was moved by Sbri Abid Ali. 

The following members took part in 1Ihe d.ebate:-

(1) 8hri 8. M. Banerjee 
(2) Shri Indrajit Gupta 
(3) Shri Ghanshyamlal Oza 
(4) 8hri Naushir Bbarucha 
(5) Shri Aurobindo Ghosal 
(6) Shri Ramsingh Bbai Varma 
(7) 8hri M. Elias 
(8) Dr. G. S. Melkote 

Shri Abid AI!i commenced ihis speech in reply to the ctebalte w'hich was 
not concluded. 

12. Motioas Be: Publication on the Public Sector Industries aDd PubUe 
Sector UDdertakings . 

Shri Harish Chandra Mathur moved rt.he follow,ing motions:-

(i) "That this HoUSe takes note of the Publication on the Public 
Sector Ind'W!tri~ laid on the Table of the House on the 9th 
March, 1960." 

(ll) "That the question. of placing public sector undertakings on 
sound basis in regard to their forms, organisation, parliamentary 
control and the financial !principles which should govern them, 
be taken into consideration." 

The following members took part in tAe debate:-

(1) Shri Naushir Bharucha 
(2) Shri Jaipal Singh 
(3) 8hri Joachim Alva 
(4) Shri Radeshyam Ramkumar Morarka 
(5) Shri Indrajit Gupta 
(6) Sbri Shibban La! Saksena 

The discussion was not concluded. 

13. Government BW-Introdueed 

Indian Tariff (Amendment) Bin, 1960 

(Lok. Sabha 'adjourned till 11 A.M. on Wednesday, the 14th December, 1960.) 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

We<iftesciatl, December 14, 1980IAgnzhafl(mll 23, 1882 (Saka) 

No. 451 
1. Starred Questtcms 

Twenty-five Starred Questions (Nos. 892-916) were put down on the 
order paper all of whiclh. were called. Original notices of Starred 
Questions Nos. 892, 894 and 911 were received in Hindi. 

Nineteen Starred Questions (Nos. 892-894, 896, 897, 899, 90'-'804 and 
907-916) were ora!ly answered and supplementary questions were asked 
on eighteen of them. Replies to the Starred QQestions Nos. 895, 898, 900, 
901, 905, and 906 of which the questioners were absent were laid on the 
Table. 

2. UDStarred QuestfoDs 
Sixty-four UnstuTed Questions (Nos. 1773-1836) were put down on the 

order paper. Original notice of Unstarred Question No. 1827 was receiv-
ed in Hindi. Replies to Unstarred: Questions were laid on the Table. 

3. Adjoanunent moUoDS 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Sarvashri S. M. Banerjee, Khushwaqt Rai. Ram 
Sevak Yadav and Braj Raj Singh regarding the effect of the judgment of 
the Supreme Court declaring the U.P. Sugarcane Cess Act, 1956 as invalid. 

4. Papers laid on the Table 
The following papers were laid on the Table: 

(1) A copy of each of the following Reports under aub-aection (2) of 
Sectim 37 of the ~r Corporations Act, 1953:-

(i) Annual Report of the Indian Airlines Corporation for ~ year 
1959-60. 

(ii) Annual Report of the Air-India International Corporation for 
the year 1959-60. 

(2) A copy of 1lhe Sugarcane Control (State of Pondidu!n'y) Order, 
1960 published in Notification No. G.S.R. 1359 dated the 19th 
November, 1960, under sub-section (6) of Section 3 of the 
Essential Commodities Act, 1955. 
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5. Report of Committee on PrIvate Members' BlIIs aDd BesolaUODs 
Sardar Hukam Singh presented the Seventy-fourth Report of the Com-

mittee on Private Members' Bills and Resolutions. 

6. Report of EstJmates Committee 

Shri H. C. Dasappa presented the Hundred-first Report of the Estimates 
Committee on the action taken by Government on the recommendations 
contained in the Fifty-ninth Report of the Estimates Committee (Second Lok 
Sabha) on Bharat Electronics Ltd. 

7. Govermnent Bill-passed 

The Industrial Employment (Stlmding Orders) Amendment Bilt, 1960 

Shri. Abid Ali concluded his speech in reply to the debate on the motion 
for consideration of the Bill moved on the 13th December, 1960. 

The motion for consideration was adopted and clause-.by-clause consider-
ation was taken up. 

Clause 2 was adopted. as amended. 

Clauses 3 to 6 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri Abid 
Ali 

The motion was adopted and the Bin. as amended, was passed. 

8. Govel'lllllent BOI-Motion for Beferenee to Joint Commlttee--«dopted 

The Maternity Benefit Bin, 1960 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri Abid Ali ' 

The following members took part in the debate:-

(1) Shrimati Parvathi M. Krishnan 
(2) Shri C. Nanjappan 
(3) Shri Ramsingh Bhai Varma 
(4) Shri Chintamani Panigrahi 
(5) Shrimati Uma Nehru 
(6) Dr. G. S. Melkote 
(7) Shrimati TIa Palchoudhuri 
(8) Pandit Munishwar Dutt Upadhyay 
(9) Shri Mahavir Tyagi 

Shri Abid Ali replied to the debate. 

The motion was adopted as follows:-

"That the Bill to regulate the employment of women in certain estab-
Ushments for certain periods before and after child-birth and 
to provide for payment of maternitybeneftt to them, be 
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referred to a Joint Committee of the Houses consisting of 45 
members; 30 from this House, namely:-

Shri Amjad Ali, Shri Kanhaiya La! Balmiki, Shri Panna La! 
Barupal, Sbri Bhakt Darshan, Shrimati Renu Chakravartty, 
Shri Chandramani Lal Choudhry, Shri Bhaurao Krishnarao 
Gaikwad, Shri Aurobindo Ghosal, Shri Ram Krishan Gupta, 
Pandit Jwala Prasad Jyotishi, Shrimati Sangam Laxmi Bai, 
Shrimati Mafida Ahmed, Shri Inder J. Malhotra, Shri Jiyalal 
Mandal, Shri K. P. Kuttikrishnan Nair, Dr. Sushila Nayar, 
Shrimati na Palchoudhuri, Shri Ram Garib, Shri K. S. Rama-
swamy, Shri Jaganatha Rao, Shri Ramesthwar Sahu, Shri 
Shibban Lal Saksena, Shrimati Jayaben Vajubhai Shah, 
8hri Shraddhakar Supakar, 8hri K. T. K. Tangamani, 
Shri Umrao Singh, Shri Ramsinglb Bhai Varma, Shri Bal-
krishna Wasnik, Shri K. G. Wodeyar, Shri Gulzarilal Nanda: 
and. I 

15 members :from Rajya Sabha: 

that in order to constitute a sitting of 'fjhe Joint Committee the quorum 
shall be one-third of the total number of members of the Joint 
Committee; . 

that the Committee shall make a report to this House by the first 
day of the next Session~ I 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees will apply with such variations 
and modifications as the Speaker may make; and 

that this House recommends to Rajya Sabhathat Rajya Sabha do join 
the said Joint Committee BInd communicate to this House the 
names of members to be appointed by Rajya Sabha to the Joint 
Committee." 

9. GoveJ'llmeDt Blll-passed 

The Prefe-rence Shares (Regulation. of Dividends) Bm, 1960, as reported btl 
the Select Committee. 

The motion. for consideration of the Bill, as reported by the Select Com-
mittee, was moved by Shri B. Gopala Reddi. 

The following members took part in the debate:-

(1) Shri Naushir Bharuchaj 
(2) Sfui Ramsingh Bhai Varma 
(3) Shri Surendra Mahanty 
(4) Shri Radheshyam Ramkumar Morarka 

Shri B. Gopala Reddi replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration was taken up~ 

Clauses 2 to 7 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

[p.T.O. 
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The motion that the Bill, as reported by the Select Committee, be passed 
was moved by Shri B. Gopala Reddi. 

The motion was adopted and the Bill, as reported by the Select Com-
mittee, was passed. 

10. Government Bill-under coasiderat.lon 

The Motor Transport Workers Bill, 1960, as repone" btl the Jmnt Committee 
The motion for consideration of the Bill, as reported by the Joint Com-

mittee, was moved by Shri Abid. Ali . 

. Shri Braj Raj Singh commenced his speech on the motion which was not 
concluded. 

11. Motlcms Be: PablieaUen on the PubUc Sector IDdustries and Public 
Sector UDdertakiDgs 

Discussion on the following motions moved by Shri Harish Chandra 
Mathur on the 13th December, 1960, continued:-

(i) "That this House takes note of the Publication on the Public 
Sector Industries, laid on the Table of the House. on the 9th 
March, 1960." 

Oi) ''That the question of placing public sector undertakings on sound 
basis in :regard to their forms, organisation, parliamentary 
control and the financial principles whioh should govern them, 
be taken into consideration". 

The following members took part in the debate:-

(1) Shri Surendra Mahanty 
(2) Shri R. K. Khadilkar 
(3) Shri Aurobindo Ghosal 
(4) Shri C. R. Pattabhi Raman 
(5) Shri Braj Raj Singh 
(6) Shri K. K. Warior 
(7) Shri Arun Ohandra Guha 
(8) Pandit Munishwar Dutt Upadhyay 
(9) Shri Ram Krishan Gupta 

(10) Dr. G. S. Melkote 
(11) Shri Malnubhai Shah 

Shri Harish Chandra Mathur replied to the debate. 

The motion referred to at (i) above was adopted. 

(Lok Sabha adjourned till 11 A.M, an Thursday, the lith Deeember, 
1960,) 
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LOK SABJIA 

BULLETIN-PART I 

[lkief Record at ProceedtBgs] 

Thund4l1, December 15, 1960/Agraha1lClu 24, 11U (8.) 

1.1tUnd~ 

Tw.nty....-n Staned QIleBtions (Nos. ft'T~) were put down ~ the 
order paper out of which thirteen. were called. Original notices of Starred 
Questions Nos. 928, ~31, 932 and 942 were received in Hindi 

Ten Starred Questions (Nos. 917-926, 922-926 and· 929) were orally . 
answered and supplementary questions were asked on all of them. Replies 
to the remainiDg questions (iDcluding Starred Questions Nos. 921, 927 and 
928 of which the questioners were absent) were laid on the Table. 

2. UDStarred Qaestloas 

Sixty-two UnstuTed Questions (Nos. 1837-1868 and 1870-1899) were 
Pllt down on the order paper. Unstarred Question No. 1869 was transferred 
to the list of questions for the 21st December, 1960. Original notices of 
Unstarred Questions Nos. 1837, 1851, 1859, 1862, 1870, 1882, 1889, 1890, 1887 
and 1898 were reeei\'ed. in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Papers laid on the '.l"ahle 

The following papers were laid on the Table:-
(1) A copy of the Fifteeath Report of the Law Commission on the 

law relating to marriage and divorce amongst Christians in 
India. 

(2) A copy 01. the. Miaisters' (Allowances, Medical Treatment and 
other privileges) Amendment Rules, 1960 published in Notifica-
tion No. G.S.R. 1387 dated the 21st November, 1980 under ItJob.. 
section (2) of Seeti.0J1 11 of the Salaries and Allowances of 
Ministers' Act, 1852. 

(3) A copy of each of the following NotiAcatiClllS under sub-section 
(2) of Section 3 of the All-India Services Act, 1851:-

(a)G.8.R. 1415 dated the 3rd December, 1960 IDIlkiDI certain 
amendment to this Indian Administrative Service (~:v) 
Rules, 1954.. 
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(b) G.S.B. 1416 dated the 3rd December, 1960 making certain 
amendment to the Indian Police Service (Pay) Bules, 1954. 

(4) A copy of each of the following Notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(i) G.s.B. 1427 dated the 3rd December, 1960. 
(ti) G.S.R. 1428 dated the 3rd December, 1960. 

(iii) G.S.B. 1429 dated the 3rd December, 1960. 

(5) A copy of the Lok Sahayak Sena (Amendment) Rules, 1960 
published in Notification No. S.R.O. 406 dated the 3rd 
December, 1960, under sub-section (3) of Section 11 of the 
Lok Sahayak Sena Act, 1956. 

4. Me:l8aCe from BaJya Sabba 

Secretary reported a message from Rajya Sabha that Rajya Sabha had not 
recommendations to make to Lok Sabha in regard to the Appropriation 
(Railways) No. 5 Bill, 1960, passed by Lok Sabha on the 7th December, 1960. 

5. Report of Committee on Absence of Members from the 8ittinp of the 
Bouae 

Shri Mulchand Dube presented the Twenty-second Report of the Com-
mittee on Absence of Members from the Sittings of the House and also 
laid on the Table a list showing names of members who were continuously 
a·bSent from the sittings of the House for 15 days or more during the 
Eleventh Session. 

6. Presentation of Petition 

Shri Tridib Kumar Chaudhuri presented a petition signed by a petitioner 
relating to the proposed division of Berubari Union No. 12 between India 
and Pakistan. 

7. CaUiDI' Attentlon to Matter of Urgent PuhIlc Importance 

Shri Braj Raj Singh called the attention Of the Minister of Home Mairs 
to the reported death of -two sepoys of an advance party of Manipur Bines 
and injuries to another in an encounter with the Nap hostiles on the 9th 
December, 1960. 

The Minister of Home Mairs made a statement in regard thereto. 

8. GoftrDmeat BIll-Passed 
The Motor Transport Workers Bitt, 1960, as reported bll the Joint Committee 

Discussion on the motion for consideration of the Bill, as reported by 
the Joint Committee, moved on the 14th December, 1960, continued. 

The following members took part in the debate:-

(1) Shri Braj Raj Singh 
(2) 8hri S. M. Banerjee 
(3) Shri R.am.smgh Bbai Vanna 
(4) Shri Na-rayan Ganesh Goray 
(5) 8hri Premji B. Assar 
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(6) Shri Ghanshyamlal Oza 
(7) Shri K. K. Warior 
(8) Shri Shraddhakar Supakar 
(9) Pandit Munishwar Outt Upadhyay 

(10) Shri Sinhasan Singh 
(11) Sbri Aurobindo Ghosal 
(12) Shri Bhakt Darshan 
(13) Shri K R. Achar 

Shri Abid Ali replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

Lleration was taken up. 
Clauses 2 to 40 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as reported by the Joint Coounittee, be passed 

was moved by Shri Abid Ali. 
The motion was adopted and the Bill, as reported by the Joint Committee, 

was passed. 

9. Motion re: RePOrt of NeyveH LIplte CorporatiGa. LImHed 

Shri K. T. K. Tangamani moved the following motion:-
"That this House takes note of the Annual Report of Neyveli Lignite 

Corporation Limited along with the Audited Accounts for the 
year 1958-59, laid on. the Table of the House on the 29th Febru-
ary, 1960." 

The following members took part in the debate:-
(1) Shri C R. Narasimhan 
(2) Shri E. V. K. Sampath 
(3) Shri C. R. Pattabhi Raman 
(4) Sbri K. K. Warior 
(5) Shri J. M. Mohamed Imam 
(6) Sardar 8waran Singh 

8hri K. T. K. Tangamani replied to the debate. 

The motion was adopted~ 

10. Balf-an-Hour discasslOll OIl Matten ~ oat of Aaswer to QaeIUoD 

Shri Chintamani Panigrahi raised a half-an-hour discussion on points 
arising out of the answer given on the 29th November, 1980 to Starred 
Question No. 552 regarding Raw Materials Committee. 

Sardar Swaran Singh replied to the debate. 

(Lok Sabba adjourned till 11 A.M. on Friday, the 16th December, 1960.) 
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LOK 8AiIiIA 

BtiLLE't'lN--,-PART I 
[Brief Record of Proceedings] 

Frid411, December, 16, 1960jAgraha1lana 25, 1882 (Sa1ca) 

NO. 460 
1. 8~ Qu~ 

'.l'tH!nty-fbur Starred Questions (Nos. 944-967) were put down on the 
Ofdet P*Pf!t out of Vlhich Eighteen were. called. Original notices of stan-ed 
Questions Nos. 945, 953 and 963 were received in Hindi. 

Thirteen Starred Questions (Nos. 944, (MS, ~7--t53, 157, 9S8, 1160 and 
961-were orally answered and supplementary questions were asked on 
all of theIn. Replies to thi! remaining questions (including Starred Ques-
tions Nos. 946, 954-956 and 959 of which the questioners were absent) were 
laid on the Table. 

2. UDStarred Qu$f;i1diS 

Fifty-nine t1nstarted Questions (Nos. 1900-1958) were put do","n On the 
order paper. Original notices of Unstarred questions Nos. 1935, 1936 liJ39, 
1947 and 1956 were received in Hindi. Replies to 't1nstaiTed Questions 
ware laid on the Tabl~. 

3. Acljoamment motion and eaIlin&' attention te ..uet • Uqad "bite 
Imporianee 

The adjournnierit motion given notice of by Shri Indrajit Gupta and the 
calYng attmtioD notice by Satvashri Braj ~j Sin«h and Hem :Barua 
regarding the reported dismissal of the Nepalese Cabiet by the King of 
Nepal were taken up together. 

The Prime Minister made a statement in regard thereto. 
The Speaker withheld his consent to the matiiig Of the adjournment 

motion. l I 
-i. Papen Jah1 on .. 'l'able 

The' following papers were laid on the Table: ..... 
(1) A copy of the Fertilizers and Chemicals COm~nies Amalgamation 

Order, 1960 published in Notification Ne. 8.0. 2818 dated the 
26th November, 1960, under sub-section (5) of Section 396 of 
f.tbe Companies Act, 1956. 

(2) A copy of Notification No. G.S.~. 1466 dated the 10th December, 
1960 making certain further 8Iiletd1nentli to the Iiidustrial 
Disputes (Central) Rules, 1957, Wlder sub-section (4) of Section 
38 of the Industrial Disputes Act, 1947. 

[P.T.O. 



5. Report of Estimates Committee 

Shri H. C. Dasappa presented the Ninety-eighth Report of the Estimates 
Committee on the Ministry of Scientific Research and Cultural Affairs on 
the action taken by Government on the recommendations contained in the 
Tenth Report of the Estimates Committee (Second Lok Sabha) on the 
Ministry of Education and Scientific Research-Technical Education-Part I. 

6. Calling Mteat.lon to Matter of Urgent Publie Importance 

Shrimati Maftda Ahmed called the attention of the Minister of Steel, 
Mines and Fuel to the strike by some of the workers engaged in the cons-
truction work at the Rourkela Fertilizer Plant. 

The Minister of Steel, Mines and Fuel made a statement in regard 
thereto. 

7. Statement Be: Government Business 

The Minister of Parliamentary Mairs made a statement regarding the 
Government legislative and other business for the week commencing the 
19th December, 1960. 

B. Govemment BlJl........mtroduced 

The Acquired Territories (Merger) Bill, 1960. 

9. Government Bill--Motlon for Jntroductlon-adopted 
The Constitution (Ninth Amendme>n.t)Bill, 1960 

The motion for leave to introduce the Bill was moved by Shri 
Jawaharial Nehru. 

On the motion the House divided, Ayes 169; Noes 46. The motion was 
accordingly adopted and the Bill was inti"oduced. 

10. Govenunent BUI-:pasted 

The Indian Tariff (Amendment) Bill, 1980 
The motion for consideration of the Bill was moved by Shri Manubhai 

Shah. 
The motion for consideration was adopted and clause-lby-c1ause consi-

deration was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Fonnula and the Long Title were aLqo adopted. 
The motion that the Bill be passed was moved by 8hri Manubhai Shah. 

The following members took part in the debate:-
(1) Shri K. R. Achar 
(2) Shri K. K. Wario~ 
(3) Shri Ranbir Singh Chaudhuri 
(4) Sbri Harish Chandra Mathur 
(5) Shri Mahavir Tyagi 
(6) Shri Manubhai Shah 

The motion was adopted and the Bill was passed. 
1", 



11. Motion re: Seventy-Iuarib. Beport of Conualtiee OIl PrlvUe V ....... 
BlUs aad Resolutions 

Sardar Amar Singh Saigal moved the following motion:-
"That this House agrees with the Seventy-fourth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 14th December, 1960." 

The motion was adopted. 

12. Private Member's Besolution--neptived 

The following Resolution moved by Shri T. B. Vittal Rao on the 18th 
Novem·ber, 1960, was negatived:-

"This House is of opinion that General Insurance mould be nationa-
lised". . 

13. Private Member's Besolation-witbdra'WJl 

Shri Bibhuti Miahra concluded his speech on the following Reeolution 
moved by him on the 2nd December, 1960:-

"This House is of opinion that the new marking system of voting 
tried as an experimeptal measure during recent bye-elections to 
Lok Sabha and State Assemblies has not proved successful 
and hence it should not be adopted in future elections." 

The following members took part in the debate:-
(1) Shri K. K. Wariot; 
(2) Shri Surendranath Dwivedy 
(3) Shri Mahavir Tyagi 
(4) Sbri Radhelal Vya~ 
(5) Pandit Krishna Clhandra Sharma 
(6) Shri Prakash Vir Shastri 
(7) Pandit Brij Narayan "Brajesh" 
(8) 8hri Bishwa Nath Roy 
(9) Shri Radha Raman 

(10) Shri Shree Narayan Das 
(11) Pandit Owarka Nath Tiwary 
(12) Shri Bhagwan Din Misra 
(13) Seth Achal Singh 
(14) Shrimati Subhadra Joshi 
(15) Shri Jagdish Awasthi 
(16) Shri Ranbir Sjngh Chaudhuri 
(17) Sardar Iqbal Singh 
(18) Shri Tekur Subrahmanyam 
(19) Shri K. R. Acbar 
(20) Shri Asoke K. Sen 

Shri Bibhuti Mishra replied to the debate. 
The Resolution was withdrawn by leave of the Bouse. 
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1 •• PmMe ................... 1IIIIIer ~ 

Shri It. K. Warior moved the following Resolution:-

"Titis House is elf. opinion that the rate of contribution under the 
eoal DUnes ptl)Videtit fund 9Che1rte sh01ild be enhanced from 6! 
per cent to 8-113 pet cent immediately." 

Sbri K. K. Warior's speech was not concluded. 

15. Report of Basiness Advisory COIIIJDIttiee 

Shri H. Siddananjappa presented the Sixtieth Report of the Businesa 
Advisory Committee. 

(Lok Sabba adjourned till 11 A.M. on Monday, the 19th December, 1960.) 

1", 
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Secretary. 



LOx 8ABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda", Decemer 19, 1960/ AgraMyana 28, 1882 (Salca) 

No. "1 
1. Oath or AJIlrmaUen 

Shri Vaddepalli Kasirammade and subscribed the oath in Telegu and 
took his seat in the House. 

2. Starred QuestlODS 

Thirty Starred Questions (Nos. 968-997) were put down on the order 
paper out of which eleven were called. Original notices of Starred Ques-
tions Nos. 969, 973 and 990 were received in Hindi. 

Ten StaI't.'ed Questions (Nos. 968-972 and 974-978) were orally 
answered and supplementary questions were asked on all of them. Replies 
to bhe remaining question including Starred Question No. 973 of which 
the questioner wu absent) were laid on the Table. 

3. U~ Qa~ 

Eighty-nine Unst8I't.'ed Questions (Nos. 1959-2047) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 1989-1991, 
1993, 2010, 2015, 2031 and 2037 were received in Hindi. Replies to Un-
starred Questions were laid on the Table. 

4. ShOrt Notiee QsesUon 

One Short Notice Question regarding Situation in Laos addressed to the 
Prime Minister was asked. It was orally answered and supplementary 
questions were also asked and answered thereon. 

5. Papen LaId OIl the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. F.12/54/60-Transport, published ia 

Delhi Gazette dated the 3rd November, 1960, under sub-
section (3) of Section 133 of the Motor Vehicles Act, 1939, 
making certain amendment to the Delhi Motor Vehicles Rules, 
1940. 

(2) A copy of the Annual Accounts of the Air-India International 
Corporation for the year 1957-58 and the Audit Report thereon, 
under sUb-section (4) of Section 15 of the Air Corporation 
Act, 1158. 

[P.T.O. 
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8. Hessacett from BajJa Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 14th December, 1960, Rajya 
Sabha had agreed without any amendment to the Companies 
(Amendment) BiU. 1960, passed by Lok Sabha on the 1st 
December, 1960. -

(ii) That at its sitting held on the 15th December, 1960, Rajya Sabha 
had agreed without any amendment to the Motor Vehicles 
(Second Amendment) Bill, 1960, passed by Lok Sabha on the 
14th November, 1960. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the following Bills:-

(1) The Appropriation (No.5) Bill, 1960, passed by Lok Sabha 
on the 9th December, 1960. 

(2) The Railway Passenger Fares (Amendment) Bill, 1960, passed 
!by Lok Sabha on the 12th December, 1960. 

(3) The Indian Post Office (Amendment) Bill, 1960, passed by 
Lok Sabha on the 8th December, 1960. 

(4) The Tripura Excise Law (Repeal) Bill, 1960, passed by Lok 
Sabha on t.b.e 12th December, 1960. 

(iv) That at its sitting held on the 15th December, 1960, Rajya Sabha 
had passed the Salar Jung Museum Bill, 1960. 

7. Bin Pasaed by Ba,Jya Sabha-Laid on the Table 

Secretary laid on the Table the SaIBl" Jung Museum Bill, 1960, as passed 
by Rajya Sabha. 

8. Government Bills-1:Dtrod1lCed 

(1) The Industrial Finance Corporation (Amendment) Bill, 1960. 

(2) The Telegraph Laws (Amendment) Bill, 1960. 

8. Mot:loa Be: Sixtieth Report of Baslness Advisory Committee 

Shci Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Sixtieth Report of the Business 
Advisory Committee presented to the House on the 16th 
December, 1960." 

The motion was adopted. 

10. Leave 01 A~Dce 
Tlhe following members were granted leave of absence from the sittings 

or the House for the periods mentioned against each:-
(1) Sbri Laisram Achaw Singh lit A~t to 9th September, 1960 (Eleventh 

s=~ and 14th November to 2nd D , 1960 (Twelfth Session) 

(2) Shrl ChmdiIr:eahwar Sharan Singh lit Auguat to 17th August, 1960 (Eleventh 
Ju Deo Senion) 
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(3) Shri B. Pocker 

(4) Shri Balasaheb Salunke 

22nd August to 9th September, 1960 
(Eleventh Session) and 25th November 
to 23M December, 1960 (Twelfth 
Session) 

ISt August to 22Dd August, 1960 (ElCVC""th 
Session) :and 14th November to 23rd 
December, 1960 (Twelfth Session) 

[(5) 8hri 'Patehsinhrao 
Gaekwad 

Pratapsinluao 16th August to 9th September, 1960 
(Eleventh Session) . 

(6) Sbri Kamal Narain SiDgh 

(8) Sardar Baldcv SiDgh 

(9) Shri RUDgSUDg Suiaa 

(10) 8hri S. Easwara Iyer 

(II) Shri R. Narappa Reddy 

(12) Shri Dinesh Singh . 

(13) Shri Nemi Chandra Kasliwal 

(14) Shri A. Doraiswami Gounder 

(IS) Shri Uma Charan Patnaik • 

(16) Shri U. Muthuramalinga Tbevar 

(17) Shri Etikala Madhuaudan Rao 

(18) Shri R. Kanakaaabai 

(19) Shrimati Renuka Ray 

(20) Pandit Hiralal Shastri 

(21) Shri J. Rameshwar Rao 

(22) Shri Narasingha Malia Deb 

(23) Rani Manjula om . 

(24) Shri S. C. Choudhury 

(2s) Shri C. D. Pande 

lIt August to 20th August, 1960 (Eleventh 
Session) 

17th August to 9th September, 1960 
(Eleventh Session) 

1st August to 9th September, 1960 (Eleventh 
Session) 

23M August to 9th September, 1960 
(Eleventh Session) 

1st August to 9th September, 1960 (Eleventh 
Session) 

1St August to 9th September, 1960 (Eleventh 
Session) 

14th November to 23rd December, 1960 
(Twelfth Session) 

14th November to 23rd DecembeI, 1960 
(Twelfth Session) 

14th November to 15th December, 1960 
(Twelfth Session) 

14th November to 23rd December. 
(Twelfth Session) 

1960 

14th November to 23M December. 
(Twelfth Session) 

1960 

14th November to 23rd December. 1960 
(Twelfth Session) 

14th November to 23rd December, 1960 
(Twelfth Session) 

14th November to 30th November, 1960 
(Twelfth Session) 

14th November to 13th December, 1960 
(Twelfth Session) 

16th November to 23rd December. 1960 
(Twelfth Session) 

14th November to 12th December. 1960 
(Twelfth Session)" 

14th November to 7th December, 1960 
(Twelfth Session) 

14th November to 23rd December, 1960 
(Twelfth Session) 

14th November to 8th December. 1960 
(Twelfth Session) 

(p.T.C. 
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(26) Shri R. M. Hajarnavis 

(27) Sbri Laxmi Narayan Bhanja Deo 

(28) Pandit Thakur Das Bhargava 

(29) His Highness Mabara;adhira; Mahara-
walji Shri Raghunath Singhji Bahadur 

11. Announcement by Speaker 

14th November to 23Id December, 1960 
(Twelfth Session) 

14th November to 23rd December, 1960 
(Twelfth Session) 

22nd November to 23rd December, 1960 
(Twelfth Session) 

14th November to 23Id December, 1960 
(Twelfth Session) 

The Speaker made an announcement regarding a correction in the 
figures of a division held on the motion for leave to introduce the Consti-
tution (Ninth Amendment) Bill, 1960, on the 16th December, 1960.-

12. Government BilIs-under Consideration 
The motions for consideration of the following Bills were moved by Shri 

Jawaharlal Nehru:-
(1) The Acquired Territories (Merger) Bill, 1960. 
(2) The Constitution (Ninth Amendment) Bill, 1960. 

An amendment for circulation of the Acquired Territories (Merger) Bill, 
1960, for the purpose of eliciting opinion thereon by the 31st January, 1961, 
was moved by Shri S. C. Gupta. 

An amendment for circulation of the Constitution (Ninth Ameociment) 
Bill, 1960, for the purpose of eliciting opin!on thereon by the first day of 
the next session was moved by 8hri Atal Bihari Vajpayee. 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri Tridib Kumar Chaudhuri 
(3) 8hri Atulya Ghosh 
(4) Shri Upendranath Barman 
(5) Shri Bimal Comar Ghose 
(6) Shri Muhammed .Khuda Bukihsh 
(7) Shri N. G. Ranga 
(8) Shrimati Renuka Ray 
(9) Shri Arun Chandra Gulra 

(10). Shri Subiman Ghose 
(11) Shri Jaipal Singh 
(12) Shri N. R. Ghosh 
(13) Shri Atal Bihari Vajpayee (Speech unfinished). 

The discussion was not concluded. 

13. Balf-an-Bour D.isc1lSSion on MaUers Arising out or ADswer to Question 
H. H. Maharaja Pratap Keshari Deo raised a half-an-hour discussion on 

points arising out of the answer given on the 9th September, 1960 to Star-
red Question No. 1275 regarding Assistant Superintendents' Examinations. 

Shri B. N. Datar replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th December, 1960.) 

:II. N. KAUL, 
Secretary. 

• Accordingly in Bulletin-Part I, dated the 16th December, 1960, pale 
1144, under item No.9, line 4, for 'Ayes 169' Tead 'Ayes 170'. 
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LOB; 8ABBA 

BULLETIN-PART I 
[Brief Record of Proeeedings) 

Tuesday, December 20, 1960IAgrahatlf1R4 29, 1882 (Salc4) 

No. 461 
1. Oath or AJIlrmatiOD 

Shri Nariendra Kumar made and subscribed the oath in EncUab. and 
took his seat in the House. 

2. Starred Qaestfou 

Twenty-nine Starnld Questions (Nos. 998-1(28) were put down OD 
the order paper out of which eleven were called. Original notice of Star-
red Question No. 1000 was received in Hindi. 

Ten Starred Questions (Nos. 998-1003 and 1006-1008) were orally 
answered and supplementary questions were asked on all of them. Repllee 
to the remaining questions (including Starred Question No. 101M of which 
the questioner was absent) were laid on the Table. 

3. Unstarred QuestioDs 

Seventy-four Unstarred Questions (Nos. 2048-2121) were PUt down on 
the order paper. Original notices of Unstarred: Questions Nos. 2057, 20'13, 
2074, 2081 and 2091-2093 were received in Hindi Replies to Unstarred 
Questions were laid on the Ta:ble. 

4. Short Notice Qa.eIIUGDs 
One Short Notice Question regarding Seizure of Chinese Literature 

addressed to the Minister of Finance and two Short Notice Questions re-
garding Mediwn of Instruction in Delhi University and Chairman, Univer-
sity Grants Commission addressed to the Minister of Education were 
asked:. These were Orally answered and supplementary questions were also 
asked and answered thereon. 

5. Papers IaJd OIl the Table 

The following papers were laid on the Table:-
(1) A copy of Report of the Indian Delegation to the Fifteenth 

Annual Meeting of the Boards of Governors of the Interna-
tional· Monetary Fund and International Bank for .Reconstruction 
and Development and the Fous1th Annual :Meeting of the Board 
of Governors of the Internati~l Finance Corporation. 

[P.T.O. 
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(2) A copy of Notification No. G.S.R. 1456 dated the 10th December 
1960 making certain amendment to the Coal Mines (Conserva: 
tion and Safety) Rules, 1954, under sub-section (4) of Section 
17 of the Coal Mines (Conservation and Safety) Act, 1952. 

(3) A copy of Notification No. G.S.R. 1459 dated the 10th December, 
1960 containing corrigendum to 'the Mineral Concession Rules, 
1960, under sub-section (1) of Section 28 of the Mines and Mine-
rals (Regulation and Development) Act, 195'1. 

Shri H. C. Dasappa presented the Ninety-ninth Report of the Estimates 
Committee on; the : Ministry 'of Health on the action taken by Government 
on the recommendations contained in the Thirty-sixth Report (Second Lok 
Sabha) of the Estimates Committee on the Ministry of Health-Medical 
Services (PART I). 

7. ()aJJIDc attention to Matter of Urgent PubUc Importance 

" Sbri Dasaratha: Deb called the attention of the Minister of Home Affairs 
to the situation arising out of the offensive reported to have been launched 
by Jotedars against 'Kurfa' sub-tenants at Baisnabpur in Tripura. 

The Minister of Horne Affairs laid on the Table a statement in regard 
thereto. 

8. Statemeut by MID1ster 01. Rome Hairs 
On behalf of the Prime Minister, the Minister of Home Affairs made a 

statement on the situation in Laos. 

9. Government BiUs-Pas8ed 
(1)' The Acquired Territories (Merger) Bin, 1960. 
(2) The Comtituticm (Ninth Amendment) Bm,1960. 

Discussion on the motions for conSideration of the Bills and the amend-
ments for circulation of the Bills for the purpose of eliciting opinion 'there-
on, moved on the 19th December, 1960, continued. 

The following members took part in the debate:-
(1)Shri .Atal, Bihari Vajpayee 

, (2) Sbri J.: B .. Kripabmi 
(S)Shri Anil K. Chanda 
(4) Dr. A. Krishnaswami 
(5) Sardar Iqbal Singh 
(6) Rani Manjula Devi 
(7) Shri Surendra Mahanty 
(8) Shrimati lia Palchoudhuri 
(9) ShriBraj Raj Singh 

.(10) Shri Prafulla Chandra. Borooah 
,(11) Sbri Ajit ,Singh, Sarhadi 
(12) PaJidit Brij Narayan "Brajesh" 
(18) Shri Chapalakanta Bhattacharyya 
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~ Shrr'Jawliharlal Nehru replied to the debate. 

The amendment for circulation of the Acquired' Territories (Merger) 
Bill, 1960, for the purpose of eliciting opinion thereon by' the 31st January, 
1961, moved by Shri S: C.' Gupta on the 19th December, 1960, was negativ-
ed. 

The motion for consideration of .the Acquired Territories, (Meraer). BUI. 
1960 was adopted. 

On the amendment for circulation of the Constitution (Ninth Amend-
ment) Bill, 1960, for~e purpose of eliciting opinion thereon by the first 
day of the next Session, moved by Shri Atal Bihari Vajpayee on the 19th 
December, 1960, the House· divided, Ayes 44; Noes 328. The amendment 
was accordingly negatived. 

On the motion for consideration of the Constitution (Ninth Amend· 
ment) Bill, 1960, the House divided, Ayes 333; Noes 53. 

The motion was adopted by a ,majority of 'the' total 'membership of the 
House and by a majority of not less than, two-thirds of the members present 
and voting. I 

(1) The' COI'I8titution (Ninth Amendment) Bill, 1960. 

Clause-by-clause consideration of the Bill was taken up. 

On, ,the motion for adoption of clause 2, the HOUSe divided, Ayes 333; 
Noes 52. 

Clause 2 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 10embers pre-
sent and voting. 

On the motion for adoption of clause 3, the House divided, Ayes 332; 
Noes 47. 

Clause S was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds ot the members pre. 
sent and voting. 

On the motion for adoption of the First Schedule, the House divided, 
Ayes 330; Noes 46. 

The First Schedule was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of the members 
present and voting. 

On the motion for adoption of the Second Schedule, the House divided, 
Ayes 329; Noes 46. 

The Second Schedule was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of th£ members 
present and voting. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Jawaharlal Nehru. 

On the motion the House divided, Ayes 328; Noes • .,. 
[p.T.O . 
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The motion was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members present 
and voting and the Bill was passed. 

(2) The Acqui,.ed Temt01'ies (Muge,.) Bilt, 1960. 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 11 and the First and Second Schedules were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri JawaharlaI Nehru. 

The motion was adopted and the Bill was passed 

10. BaU-An-Bour Diseus10n on Matters Arising out of Answer to Question 

Shri K. K. Warior raised a half-an-hour discussion on points arising out 
of the answer given on the 1st December, 1960 to Starred Question No. 606 
regllU"ding Central Institute of Fisheries Education. 

Shri S. K. Patil replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st December, 1960.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesdatl, December 21, 1960jAgrahatll1M 30, 1882 (Salca) 

No. t63 

1. Starred Questions 

Thirty-one Starred Questions (Nos. 1027-1040, 1040-A, 1041, 1041-A, 
lOU-I045, 1045-A, 1046-1052, 105J-A and 1053) were put down on the 
order paper out of which. thirteen were called. Original notice of Starred 
Question No. 1044 was received in Hindi. 

Twelve Starred Questions (Nos. 1028-1038 and 1045-A) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Question No. 1027 of which 
the questioner was absent) were laid on the Table. 

2. UnstarrecI Questl.OIIS 

One hundred and two Unstarred Questions (Nos. 2122-2202, 2204-2219, 
2221-2224 and 2224-A) were put down on the order paper. Unstarred 
Questions Nos. 2203 and 2220 were transferred to the list of questions for 
the 23rd December, 1960. Original notices of Unstarred Questions 
Nos. 2142-2144, 2171, 2187, 2189 and 2224-A were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Papers Lal4 OIl t.Iae Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Trade Marks Registry for 
the year ending 31st March, 1960, under Section 126 of the 
Trade and Merchandise Marks Act, 1958. 

(2) A copy of each of the following papers under Article 323(1) of 
the Constitution:-

(i) Tenth Report of the Union Public Service Commission for the 
period 1st April, 1959 to 31st March, 1960. 

(ii) Memorandum explaining the reasons for Don-acceptance of the 
Commission's advice during 1959-60. 

(P.T.O. 
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(3) A copy of the following:-

(i) Report of the Second Enquiry on Agricultural Labour In India 
(Vol. I-All-India). 

(ll) Notification No. G.S.R. 1467 dated the 10th December, 1960 
making certain further amendment to the Employees' Provi-
dent Funds Scheme, 1952, under sub-section (2) of Section 7 
of the Employees' Provident Funds Act, 1952. 

(iii) Summary of proceedings of the Eighteenth Session 
Indian Labour Conference held at New Delhi on 
and 25th September, 1960. 

of the 
the 24th 

(4) A copy of the Standards of Weights and Measures (Conversion of 
Land Areali) Rules, 1960 published in Notification No. S.O. 2874 
dated the 3rd December, 1960, under sub-section (3) of 
Section 17 of the Standar.ds of Weights and Measures Act, 1956. 

4. Messages from Rajya Sabha 

Secretary reported. two messages from Rajya Sabha that at its sitting 
held on the 19th December, 1960, Rajya Sabha had agreed witho~t any 
4mendment to the following Bills:-

(1) Forward Contracts (Regulation) Amendment Bill, 1960, passed by 
Lok Sabha on the 9th December, 1960. 

(2) The Preference Shares (Regulation of Dividends) Bill, 1960, 
passed by Lok Sabha on the 14th December, 1960. 

5. Report of Committee on Private Members' Bills aDd· Besolutions 

Sardar Hukam Singh presented the Seventy-fifth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

6. Report of Public Accaunts Committee 

Shri Upen!iranath Barman presented the Thirty-first Report of the Public 
Accounts Committee (1960-61) on the Appropriation Accounts (Posts and 
Telegraphs) 1958-59 and Audit Report 1960. 

7. CalUng Attention to Matter of Urgent PubUe ImportlQl.ae-

Shri Atal Bihari Vajpayee called the attention of the Prime Minister to 
,the reported prevalence of slavery in the Norbh-East Frontier Agency. 

The Deputy Minister of External Ail'airs laid on the Table a statement in 
regard· thereto. 

8. StlJ,t.ement bJ MInister of Commf4'C8 aDd Iadutl7 
The Minister of Commerce and Industry made a statement regarding 

cloth prices. 

9. Government BIll-introduced 

The Marking of Heavy Packages (Amendment) Bill, 1960. 
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10. Governmeat BUI-passed 

The Industrial Finance Corporation (Amel'lodmem) Bill). 1960 

The motion for consideration of the Bill was moved by Shrimati 
Tarkeshwari Sinha I 

An amendment for reference of the Bill to a Joint' Committe& was mov. 
ed by Shri Prabhat Kar. 

The fDllowing members took part:in the_ debatel-
(1) Shri Prabhat Kar 
(2) Shri K. K Warior 
(3) Shri Radheshyam Ramkumar MDr.arka 
(4) Shri N. G. Ranga 
(5) Shri G. D. Somani 
(6) Shri N. R. M.. Swam}" 
(7) Shri Rajendn Singh, 
(8) Shri Harish Chandra Mathur 
(9) Shri N aushir Bharucha 

(10) Pandit Munishwar Dutt Upadb~Y' 

Shrimati Tarkeshwari Sinha replied to the debate; 

The amendment moved by Shri Prabhat Kar was withdrawn by leave 'Of 
the House. 

The motion for cDnsideration was adopted and clause-by-clauBe conai. 
deratiDn was taken up. 

Clauses 2 to 8 were adopted. 

Clause 1, the Enacting Formula and the Long Title were a180 adopted. 

The motion that the Bill be passed was mDved by Shrimati Tarkeshwari 
Sinha. 

The motion was adopted and the Bill was passed. 

U. MotIoD re: Report eI. ID.termediate Ports Developlaalt (lomm'ttee 
Shri T. B. Vittal Rao JllOved the following motion:-

"That this House takes note of the Report of the Intermediate Porta 
DevelDpment Committee, laid 'On the Table of the HDuse on the 
9th September, 1960." 

The following members took part :in the debate:-
(1) Shri J. M. Mohamed Imam 
(2) Shri Shraddhakar Supakar 
(3) Shri Aurobindo Ghosal 
(4) Shri Joachim Alva 
(5) Shri c. R. Pattabhi Raman 
(6) Shri Narayan Ganesh Goray 
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(7) Shri Raghunath Sin,h 
(8) Shri P. K. Kodiyan 
(9) Shri P. T. Thanu Pillai 

(10) Shri K. R. Acllar 
(11) Shri Premji R. Assar 
(12) Shri Nanubhai Nichhabhai Patel" 
(13) Shri M. 8hankaraiya 
(14) H. H. Maharaja Pratap Keshari Deo 
(15) 8hri Chintamani Panigrahi 
(16) 8hri Raj Bahadur 

Shri T. B. Vittal Rao replied to the debate. 

The motion was adopted~ 

12. DIseusIion OIl Matter of Urpat PublIc Importance 

Shri R. K. Khadilkar raised a discussion regarding the appointment of 
Shri A. K. Chanda, former Comptroller and Auditor General as Chairman, 
Finance Commission. 

The following members took part in the debate:--
(1) 8hri K. T. K. Tangamani 
(2) Shri Braj Raj Singh 
(3) 8hri Harish Chandra Mathur 
(4) 8hri Narendrabhai Nathwani 

Shri Morarji Desai !l'eplied to the debate. 

(Lok 8abha adjourned till 11 A.M. on Thursday, the 22nd December, 1960.) 

1558 
(}~I}--lJ)1--1662(D)~21-12-60--750. 

M.N.KAUL, 
Secretary. 



Loa SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Th"",datl, December 22, 1960/Pausa 1, 1882 (SaJca) 

No .• 
1. Starred Questioas 

Twenty-six Starred Questions (Nos. 1054-1079) were put down on the 
order paper out of which fifteen were called. Original notice ot Starred 
Question No. 1074 was received in Hindi. 

Twelve Starred Questions (Nos. 1054-1059, 1061, 1062, 1064, 1065, 1067 
and 1068) were orally answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (including Starred 
Questions Nos. 1060, 1063 and 1066 of which the questioners were absent) 
were laid on the Table. 

2. U~ QD~ 

Eighty-six Unstarred Questions (Nos. 2225-2274 and 227~11) were 
put down on the order paper. Unstarred Question No. 2275 was transferred 
to the list of questions for the 21st December, 1960. Original notices of 
Unst&rred Questions Nos. 2239, 2240, 2243, 2244, 2254, 2261, 2276 and 2281 
were received in Hindi. Replies to Unstarred. Questions were lai4 on tbe 
Table. ' 

3. Short Notice QaestlODS 

Three Short Notice Questions regarding Indians in Addis Ababa, Utili-
sation of Natural Gas from Naharkatiya Oil Fields and Purchase of Sugar 
by U.S.A. addressed to the Prime Minister, Ministers of Steel, Mines and 
Fuel and Food and Agriculture respectively were asked. These were 
orally answered and supplementary questions were also asked and answer-
ed thereon. 

4. Papers laid 011 the Table 

The following papers were laid on the Table:-
(1) A copy of a note dated the 29th April, 1959 by Prof. J. K. Galbraith 

entitled "Some notes on the Rationale of lncUan Economic 
Organisation" . 

(2) A copy of Notification No. G.S.B. 1440 dated the 3rei December, 
1960 making certain amendment tD the Bombay Sugar (Export 
Control) Order, 1959, under sub-section (6) of Section 8.of the 
Essential Commodities Act, 1955. 

[P.T.O. 



Ii. M ..... from BaJn Sabba 

Secretary reported the following messages from Rajya Salbha:-
(1) That Rajya Sabha had no recommendations to make to Lok Sabha 

with regard to the Indian Tariff (Amendment) Bill, 1960, pas-
sed by Lok Sabha on the 16th December, 1960. 

(li) That at its sitting held on the l!»h December, 1960, Rajya Sabha 
had concurred in the recommehdation of Lok Babha to join 
in the Joint Committee of the Houses on the Maternity Bene-
fit Bill, 1960, and had nominated the following members to 
serve on the mid Joint Committee:-

(1) Sbri Akhtar Husain 
(2) Shrimati Anis Kidwai 
(3) Shri Arjun Arora 
(4) Shrimati K. Bharatbi 
(5) Shri Rohit M. Dave 
(6) ShriKhandubhai K. Desai 
(7) Shrimati Jahanara Jaipal Singh 
(8) Shri Akbar Ali Khan 
(9) Shri Kishori Ram 

(10) Shrimati Krishna Kumari! 
(11) Shri Bhagirathi Mahapatra 
(12) Dr. A. Subba Rao 
(13) Sardar Budh Singlh 
(14) Shrimati Shanta Vasisht 
(15) 8hri Abid Ali. 

6. Minutes of Parliamentary Committees 

(i) The minutes of the sittings (Seventy-second to Seventy-sixth) of 
the Committee on Private Members' Bills and Resolutions held during the 
Twelfth Session were laid on 'the Table. 

(ii) The minutes of the Twenty-second sitting of the Committee on 
Absence of Members from the Sittings of the House held during the 
Twelfth Session were laid on the Table. 

(iii) The minutes elf the sittings (Forty-eighth to Fiftieth) of the Com-
mittee on Petitions held during the Twelfth Session were laid on the Table. 

7. Report of Committee on Petitions 

Shri Upendranath Barman presented the Eleventh Report of the Com-
mittee on Petitiollll. 

8. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and second Report of the 
Estimates CQmmittee on action taken by Govemmenton the recommenda-
tions contained in the Thirty-ninth Report of the Estimates Committee 
(Second Lok Babha) on Ministry of Finance (Department ot Economic 
A1f.airs)-India Seeurity Press, Nasik. 
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9. CaUtnc AtteatIoD to ~ ., UrpDt hWic I .. r ibdlDe 

Shri Raghunath Singh called theatterltion -of the Miaister Qf Steel. 
.)[ines .and Fuel to the reported discovery oloU at Radraaagar,.Assam. 

The Minister of Mines and Oil made a statement in regard thereto. 

-16, Statemenit-by lIIJnIMer .." -..es llIId 011 

The Minister of Mines and Oil made a statement regarding discussions 
with E.tU.'i Team. 

11. Government BllI---aDder COIIIIlderatloI 

The Children Bill, 1960, a.s paned by RtdllQ, So.bha.. 

The motion for consideration of the Bill, as passed by Rajya Sabba, was 
moved by Dr. K.. L. Shrimali. 

The following members took part in the debate:-

(1) Shrimati Renu Chakravartty 
(2) Shrimati Renuka Ray 
(3) Shrimati Jayaben Vajubhai Shah 
(4) Dr. K. Atehamamba 
(5) H. H. Maharaja Pratap Keshari Deo 
(6) Shrimati Uma Nehru 
(7) Shri Yadav Narayan Jadhav 
(8) Swami Ramananda. Tirtha 
(9) Dr. Sushila Nayar 

(10) Shrimati Da Palchoudhuri 
(11) Rani Manjula Devi' 
(12) Shri P. K. Kodiyan 
(13) Pandit Munishwar Dutt Upadhyay 
(14) Shrimati Shakuntala Devi 
(15) Shri Prakash Vir Shastri 
(16) Shri Diwan Chand Sharma 
(17) Shri Radha ~ 
(18) Shri C. R. Pattabhi Raman 
(19) Shri Kalika Singh (Speech un;linuhed). 

The discussion was not concluded. 

12. Balf-an-boar 4IIIcassIoD on matters arIslDc oat of aaswen to qaeetioaa 
(i) Shri K. T. K. Tangamani raised a half-an-hour discussion on pointa 

arising out of the answer given on the 2nd December, 1960 t? Starred 
Question No. 636 regarding implementation of Election CommissIon recom-
mendations. 

[P.T.O. 
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Shri Asoke K.- Sen replied: to the debate. 

(ti) Slui. Surendra Mahanty raised a half-an-hour discussion on points 
arising out of the answer given on the 8th December, 1960 to Starred Ques-
tion No. 784 regarding State Trading Corporation. 

Shri Nityanand Kanungo replied to tht!' debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd December, 1960.) 
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LOK SABRA 

B'ULLETIN-PART I 

[Brief Record of Proceedings] 

Fridatl, Decembe1- 23, 1980/Pauaa 2, 1882 (SaJea.) 

1. Starred QlIes&i0D8 

Twenty-six Starred Questions. (Nos. 1080-1093 and 1'095-1106) were 
put down on the order paper out of which ftfteen were caned. S&arred 
Question No. 1094 was ·transferred to the list of questiens for the 21st 
December, 1960. Original notices of Starred QuestiOllS N-GII.18&G. lOll, 1081 
and 1103 were received in Hindi. 

Fourteen Starred Questions (NElS. 1081--1", 1091-1_ and lO9'7) were 
ora!ly answered and supplementary questions were aslted on all of them. 
Replies to the remaining questions (inclumn. St&rred Questiee. No. 1090 
of which questioner was absent) were laid on the Table. 

2. Uostarred Quest1OJ1S 

Ninety-two Unstaried Questions (Nos. 2Il~oa) were pUt dl)Wft on 
the order paper. Original notices of Unstarred Questions Nes. 2323, 2324, 
2335, 2344, 2345, 2361 and 2362 were received in Hindi. Replies to UDItar· 
red Questions were laid on the Table. 

~ 3. 8JIori -NOUee QIIestio_ 
Four Short Notice Questions regarding Visit of Journalists to Nagaland, 

Indian-Chinese OiIicials Talks, Subscription of L.I. Policies from G.P.F. 
Account by Government Employees and Jambad Colliery addressed to the 
Prime Minister, the Minister of Finance and the Miniater of Labour and 
Employment were asked. These were orally answered and supplementary 
questions were also asked and answered thereon. 

4. Oltiiaary Befenmee 

The Speaker made a reference to the passing away of Shri Vmayak Rao 
Balashanker Vaidya who was a member of the Constituent Assembly of 
India and Provisional Parlu,.ment. 

Thereafter members stood in silence for a short while as a mark of 
respect. 

(P.T.O. 1_ 



5. Papers 1aJ4 on the Table 
The following papers were laid on. the Table:-

(1) A copy of further Statement showing the recommendations of the 
Direct Tax.es Administration Enquiry Committee which have 
been accepted either fully Or with modification. 

(2) A copy of Notification No. G.S.R. 1457 dated the 10th December, 
1960 making certain amendments to the Coal Bearing Areas 
(Acquisition and Deve~opment) Rules, 1957, under SUb-section 
(3) of Section 27 of the Coal Bearing Areas (Acquisition and 
Development) Act, 1957. 

(3) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) First Statement Twelfth Session, 1960. 
(ii) Supplementary Statement Eleventh Session, 1960. 

No. IV 
(iii) Supplementllr)r Statement Tenth Session, 1960. 

No. IX 
(iv) Supplementary Statement Ninth Session, 1959. 

No. XII 
(v) Supplementary Statement Eighth Session, 1959. 

No. XlV 
(vi) Supplementary Statement Seventh SessiOn, 1959. 

No. XXI 
(vii) Supplementary Statement Sixth Session, 1958. 

No. XX 
(viii) Supplementary Statement Fifth Session, 1958. 

-No. XXIn. 
(ix) Supplementary Statement Fourth Session, 1958. 

No. xxxm 
(4) A copy of Notification No. G.S.R. 1458 dated the 10th December, 

1960 making certain amendment to the Minerals (Conservation 
and Development) Rules, 1958, under sub-section (1) of Sec-
tion 28 of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957. 

(5) A copy of each of the following Notifications under Section 38 
of the Central Excises and Salt Act, 1944, making certain fur-
ther amendments to the Central Excise Rules, 1944:-

(i) G.S.R. 1448 dated the 1st December, 1960. 
(il) G.S.R. 1480 dated the 10th December, 1960. 

(6) A copy of Notification No. G.S.R. 1474 dated the 10tlh December, 
1960 making certain further amendment to the Customs and 
Central Excise Dutia; Export Drawback (General) Rules, 1960, 
under sub-section (4) of Section 43B of the Sea Customs Act, 
1878 and Section 38 of the Central Excises and Salt Act, 1944. 

(7) A copy of Notification No. G.S.R. 1477 dated the lOth December, 
1960, under sub-section (4) of Section 43B of the Sea Customs 
Act, 1878. 
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(8) A copy of Notiftcation No. G.8.&. 1.78 dated the 10th Deeemb 
1960 m~g ce~ amendment to the Medicinal and Toi~:i 
Pr~tJons (ExCIse DUties) Rules, 1956, under sub-section (4) 
of Section 19 of the Medicinal and Toilet Preparations (ExK:. 
Duties) Act, 1955. lse 

(9) A copy of Statement on Five Year Interest Free Prize Bonds 
1965. ' 

6. 8yaopds of PruceediDp 01 OOmmiUees OIl Draft TbIrd. Fi?e Year PIa 
.The ~nopsis of the proceedings of the follOwing Committees on Draft 

Third Five Year Plan were laid on the Table:-
(i) Committee 'A' 

(POlicy, Resources and Allocations) 
(ll) Committee 'B' 

(Industry, Power and Transport) 

(iii) Committee 'c' 
(Agriculture and Rural Economy) 

(iv) Committee 'D' 
(Social Services) 

(v) Committee 'E' 
(Technical Manpower and Scienti1lc Research). 

7. MInutes of COIIUDlttee 011 Subordlaate LeclslatloD 
The minutes of the sittings (TwentY-ninth and Thirtientb) of the Com-

mittee on Subordinate Legislation held during the Twelfth Session were 
laid on the Table. 

8. Beportt of Committee on SubordiDate LeclsJation 

Sardar Hukam Singh presented the Tenth Report of the Committee on 
Subordinate Legislation. 

9. CaJ.UDc AtteDUcm to Matters of UrreDt PubUe ImporiaDee 

Shri Indulal Kanaiyalal Yajnik called title attejQtion of the Minister 
of Steel, Mines and Fuel to the plans and estimated cost of constructing 
an oil refinery in Gujarat and of laying pipelines from Gujarat to Bombay. 

The Parliamentary Secretary to the Minister of Steel, Mines and Fuel 
made a statement in regard thereto. 

In response to the three other calling attention notices mentioned below 
against the names of the members concerned, the Ministe1'8 concerned laid 
statements on the Table:-

(1) Shri Bhaurao 
Gaikwad 

1565 

Reported demolition of huts of the 
Scheduled Caste people br the 
Delhi Development Authority 
in Delhi 
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(l) Sbri Ineler J. lIIIalhotra 

(3) Shri Indrajit Gupta 

10. GoYenuneDt Bill5--htrodueed 

Order of the Government of India 
forbidding rehabilitation grant to 
the displaced. persons settled in 
districts other than Jammu in 
Jammu and Kashmir State. 

Reported decision of the Govern-
ment to reverse the existing 
scheme of voluntary movement of 
refugees to Dandakaranya. 

(1) The Criminal Law Amendment Bill. 1960. 
(2) The Two-Member Constituencies (Abolition) Bill. 1960. 
(3) The Specific Relief Bill, 1960. 
(4) The Limitation Bill, 1960. 

11. Govenunent BiUs-Passed 

(i) The Chi!.dTen Bin, 1960, as passed btl Ra;"a Sabha. 

Discussion on the motion for consideration of the Bill, as passed by 
Rajya Sabha, moved on the 22nd December, 1960, continued. 

Shri Kalika Singh concluded his speech. 

Dr. K. L. Shrimali replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 60 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion 'that the Bill be passed was moved by Dr. K. L. Shrimali. 

The following members took part in the debate:-
(1) Dr. M. S. Aney. 
(2) Dr. K. L. Shrimali. 

The motion was adopted' and' the Bill was passed. 

(ii) The Telel1"aph Laws (Amendment) BiU, 1960. 

The motion for consideration of the Bill was moved by Dr. P. Subbarayan. 

The following members took part in the debate:-
(1) Shri M. Elias 
(2) Shri Diwan Chand Sharma 
(3) 8hri Mohan Swarup 
(4) Shri Kalika Singh 

Dr; P; SuobbanryB'll r.ep1ied 1:0 the debate. 
The. motion for consideration was adopted and clauseoobY.-ebnase con-

sideration was taken up. 
Clau:ses 2 to 5 were adopted. 
CJause 1, the Enacting Formula and the Long Title were also adopted. 
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The motion that the Bill be passed was moved by Dr. P. Subbarayan. 
The motion was adopted and the Bill was passed. 

(iii) The British Statutes (Application to India) Repeal Bm, 1960, cu 
Passed by Ra;ya Sabha. 

The motion for consideration of ·the Bill, as passed by Rajya Sabba, was 
moved by Shri Asoke K. Sen. 

The following members took Part in the debate:..;... 
(1) Shri Shraddhakar Supakar 
(2) Shri Aurobindo Ghosal 
(3) Shri K. T. K. Tangmnani 
(4) Shri Ka1.ika Singh 

Shri Asoke K. Sen replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be PaSSed was moved by Shri Asoke K. Sen. 
The motion was adopted and the Bill was passed. 

(iv) The Repealing and Amending Bil~ 1960, cu passed bll Ra;ya Sabh4. 
The motion for consideration of the Bill, as passed by Rajya Sabha, was 

moved by Shri Asoke K. Sen. 

The motion for consideration was adopted and .clause-by-clause con-
sideration was ·taken up. 

Clauses 2 to 5 and the First and Second Schedules were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Asoke K. Sen. 

The motion was adopted and the Bill was passed 

12. Moliioa Be: Seveaty-Ifth Report of (JommWee on PrIvate Hemben' 
Bills aDd. Be801utioDs 

Sardar AmBr Singh Saigal moved the following motiop:-
"That this House agrees with the Seventy-fifth Report of tbe Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 21st December, 1960." 

The motion was adopted. 

13. Private Member's B11I-IDtroda.eecI 
The Junior Artistes' (Regulation of Employment) Bill, 1960, by. Shri 

Narayan Ganesh Gorey. 

14. PrIvate Member's BU~ for IDtrodIIotioD-Neptived 

The Prevention of Cow Slaughter (for Union Territories) Bill, 1960, by 
Pandit Brij Narayan ''Brajesh''. 

[P.T.O. 
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15. Pdvate Member's BiI1-Withdrawn 

The lMian lftStitute of Archaeology BiU. 1960, btl Shri C. R. Narasimhan. 

Discussion on the motion for Circulation of the Bill for the purpose of 
elicftiDg opinion thereon by the 30th April. 1961, moved by Shri C. R. 
Narasimhan on the 9th December, 1960, continued. 

Dr. Mono Mohon Das COIIlcluded his speech. 
Shri C. R. Narasimhan replied to the debate. 
The Bill was withdrawn by leave of the House. 

16. Private Membel". BiB Returned by Bab'a SabIIa with AmeJIdmeDt&-
• AmeadmeDfB Acreed to 

The Code of Criminal Procedure (Amendment) Bitt. 1959 (Amendment 
of section 198) by Shrimati Subhadra Joshi. 

The motion for consideration of the amendments made by Rajya Sabha 
in ·the Bill was moved by Shrimati Subhadra Joshi and adopted. 

The motion that the amendments made by Rajya Sabha in the Bill be 
agreed to was moved by Shrimati Subhadra Joshi. 

The motion was adopted and the amendments made by Rajya Sabha in 
the Bill were agreed to. 

17. Prlvate Member's BID-Under CoDsIderat1on. 

The Code of Criminal Procedure (Amendm.em:) Bin. 1960 (Amendment 
Of sections 107, 129, 144 and insertion of new section 13lA) btl Shri 

K. T. K. Tangamani. 

The motion for consideration of the Bill was moved by Shri K. T. 1[, 
Tangamani. 

The following members took part in the debate:-
(1) Pandit Munishwar Dutt Upadbyay 
(2) Shri ~rjoo Pandey 
(3) Shri Braj Raj Singh 
(4) Shri Jagdish Awasthi 
(5) Shri S. C. Gupta (Speech unfinished) 

The discussion was DOt concluded. 

18. BaIf-An-Bour DiIcusIoa _ MMters ArIIIIDc GIllot 01 ADIanr to Question 

Shri Bhakt Darshan raised a half-an-hour diseussion on points arising out 
of the answer given on the 12th Decem·ber, 1960 to Starred Question No. 834 
regarding Children of Political Sufferers. 

Dr. K. L. Shrimali replied to the debate. 

(Lok Sabha adjourned sine die at 5.35 P.M.). 
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